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ANNUAL REPORT OF THE INDIAN
AIRLINES CORPORATION—
continued

Dr. M. D. D. GILDER (Bombay):
Sir, the hon. Minister took over on
the 1st of August, two years ago, the
Indian awrways companies. Some of
them were very efficiently managed,
and some of them were managed in
such a way that one could not even
find words to criticise them. I can give
you some of my experiences, Sir, On
the day the Minister actually took
over, I had bought my ticket from the
Tatas. I came over to the place where
the Government office was situated.
1 was driven over by the Director of
Health Services of the Delhi State.
We could not find anybody to take
the Juggage out of the car. I went
into the office, and the man shouted
loader, loader’, but there was no
reply. And we had to go out in search
of the loader, Sir, and we found the
man sitting next to the car, smoking
and chatting. After he had taken the
luggage from the car and put it in the
bus, he stood at the door of the bus
and said “Salam Sahib”. That was my
experience on the first day, Sir, when
the hon. Minister tock over.

Next week, Sir, I came from Bom-
bay. I found that my luggage was
overweight, and I was charged a cer-
tain amount for overweight. Within
two days I was going back. I had
bought one or two books here. They
were in the luggage, and the man
came and said “I will give you the
ticket afterwards”. He gave me the
ticket afterwards. And then some-
body came to me and said, “Your
luggage was overweight, but we have
made it 44 pounds, Sir. Salam Sahib.”

And next time, Sir, I went to book
my passage......

SHrRr JAGJIVAN RAM: But you
have left out a very important point.

Dr. M. D. D. GILDER: Yes, that
point is this. When I reached Bom-
bay, I sent to the hon. Minister a

-
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cheque for the amount that was due
from me for that overweight. Of
course, what happened after that, I
do not know. An enquiry was made
as to whether the man was in uni-
form or not, and I replied to that.
But I do not know what action was
taken in the matter.

Once, Sir, I went to the Delhi office
for reservation, but they told me that
no room was available. It was for
reservation about 48 hours before the
plane was to start. I could not see
the book. It was far away, but on
the book, the entries, as far as I could
see, were only three or four for that
day. 1 came over here and applied fo
the Secretary, because I was in a
hurry to go, and I had to go. He was
good enough to give me a ‘Govern-
ment Priority Slip’. They had told
me at that place, “If you come to
morrow, we will be able to give you a
seat.” But in the meantime, I had
got my priority slip. And then when I
went there with the priority slip,
they said, “You need not have wor-
ried about this priority slip. Perhaps
we could have given you a seat to-
day.” Well, that is the same sort of

thing that was happening on the
Railways
Surl R. U. AGNIBHOJ (Madhya

Pradesh): No ‘Salam Sahib’?

Dr. M. D. D. GILDER: There was
no “Salam Sahib”.

Then, Sir, some days after that, we
were starting from Delhi. We got into
the plane, but something happened
and the plane did not start. And about
a quarter of an hour later one of the
crew turned up. So, Sir, you will see
that the plane was detained for the
convenience of one of the crew for
about fifteen minutes. Once it so
happened in Bombay that the pilot
did not turn up, and we had to wait
there till somebody from Santa Cruz
went to the pilot’s house and then to
another pilot’s house and brought him
there.

One day while travelling there was
one of the Deputy Ministers on the
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plane. And we remarked that the Air | example; if we want to encourage air

Corporation was saving
toilet paper, because that was mis-
sing. Sir, about food, well, the less
one talks about it the better. But I
am talking about the things that hap-
pened at the time when the Minister
took over, between August and Nov-
ember. I now find that a great many
changes have taken place, and things
are much better managed now than
they were Dbefore. And from that
point of view, I think I must congra-
tulate the hon. Minister for what he
has done.

Sir, what Maj.-General Sokhey has
said is certainly true. That sort of
inconvenience has been experienced
by me too. I rang up one evening in
order to get a plane about 48 hours
later, and I was told, “Unless you take
the seat within the next hour or two,
it will not be available to you; and
pay the cash in the office.”” So, I had
to rush up from my house to pay the
<cash in the office in order to get the
gseat. The plane was going 48 hours
later. They could have very well
waited, I believe, till the next morn-
ing, as the Tatas used to wait.

As regards the fare, for a trip from
Bombay to Delhi, it has been raised
for the night service, but that does
not matter because the service is now
very convenient. The night service
formerly used to start from Bombay
at about 1 or 2 A.m. Delhi also at

about 1 or 2 Am. so that it was
difficult to go to the office at that
time. The only way in which one

could go to the office was to go to a
cinema, and walk from that cinema
to the office. Now, of course, one
loses the chance of going to a cinema,
but the service is more convenient.
It takes us home by midnight and we
can go to bed soon after. So, the con-
venience is there, and from that point
of view the rise in the fares may
Pperhaps be justified.

Sir, I travelled first by air in
Europe, in the early twenties, and 1
found that the fare in those days was
just about the first class railway fare.
I think we ought to follow that

|

expenses on | flights, we should fix our fare at the

level of the first class railway fare.
Well, Sir, today we are discussing
only the first nine months’ working of
the Corporation. So we need not go
further into the matter. Of course,
as regards the losses and all that, the
hon. Minister took up a house which”
was weak in its foundation and was
without repairs, and certainly during
the course of nine months we cannot
expect very much from that point of
view. The losses were there already,
and it was, in a way, not his doing,
but the doing of the companies that
he took over. In future, of course,
Sir, we trust that the air service
would develop to such an extent that
this deficit would be overcome.

One hears of a lot of discontent
amongst the staff. I have not enquir-
ed into that question, and I do not
know whether that discontent is justi-
fied. But one should like, particular-
ly with regard to aircraft, that such
discontent should not prevail. And
perhaps the hon. Minister will be
able to tell us a little more about it.
I conclude, Sir, by congratulating
the hon. Minister for the changes that
he has brought about, and I trust
that he will go along that line and
make the air service in this country
the first in the world.

Surt RAJENDRA PRATAP SINHA:
Mr. Deputy Chairman, I have not got
much personal experience of travel
by the Indian Airlines so that I can
give anecdotes of my own to this
House but we can base our assess-
ment of the Airlines Corporation on
the facts and figures and on the
reports supplied to us. I would like to
make an objective assessment of the
working of the Corporation and I
would not expect that the hon. Min-
ister would wipe out the losses of the
Corporation even in the years to come
because to expect that is to cry for
the moon. I find that in none of the
countries of the world the airlines,
particularly on the domestic line, are
running at a profit. But certainly we
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can expect from the hon. Minister
that he should improve the working
and the efficiency of the Corporation.
But my great handicap is this, that
we have not yet got from the Corpo-
ration enough data to base our judg-
ment of the working of the Corpora-
tion. As a matter of fact this report
which is before us is only for eight
months and in that too, I find that it
is only three months’ effective work-
ing under the integrated scheme that
is available, because the report says
that they implemented the reports of
the Integration Committee and of the
Efficiency Committee by the end of

December. Of course, it is printed
1954 but I take it that it is end of
1953. It is only ©probably three

months’ actual working till the 3l1st
March 1954. I would however like to
make my criticism on the report
itself. I find that it is very sketchy
and it does not give all the informa-
tion and all the data that they ought
to give, as is being given out to the
public and the Parliament in England
by the B.E.A. reports. They not only
give their own data but they make a
comparative study of the data avail-
able of the other Corporations work-
ing in other countries. If such infor-
mation is given to us, we shall be in
a better position to judge the work-
ing of the Corporation than we are
today. However, we can review this
sketchy report even, and I hope the
Corporation would profit by the criti-
cism that we may offer here,

Sir, mention has been made in this
House regarding the losses that the
Corporation has incurred and it has
been shown that the loss in this year
is Rs. 80,40,000 and in the coming
year the losses are likely to be more,
viz.,, Rs. 11559 lakhs. I was looking
into the report of the B.E.A~—an Eng-
lish Corporation—which runs the
domestic and the European continen-
tal service in England, and I find
that even after nine years of working
they disclose for the year 1953-54 a
loss of £17,73,797 and they have got
in that year a grant of £1,500,000 from
the British Exchequer. So I don’t
expect that the losses can be wiped
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out by us in the near future especial-
ly when we want to expand our ser-
vices and we want to improve them.
But I find that we can profitably see
whether we could reduce the operat-
ing expenses. I find that the operat-
ing expenses given in the report have
led to a net loss of Rs. 74,78,841. If
we take away the depreciation, the
net loss is Rs. 45,47,737. If you again
look into the B.E.A. Report, you will
find that after 8 years of operation,
they could wipe out their operating
losses and in this year—in 1953-54—
they have not only wiped out the ope-
rating losses but have also shown a
surplus of £64,000 in the operating
figures. It is very significant to note
from this report that if you look into
the yearly reports, you will find that
every year they have always been

making continuous and steady
efforts in order to reduce
their operating costs. I shall be

satisfied if the hon. Minister proves.
that they are working in that direc-
tion. That is to say, they must show
that every effort is being made to
reduce the operating cost, to increase
the efficiency of the running, to
increase the utilization of aircraft and
to increase the productivity of labour..
By all these factors, the British could
after eight years of continuous hard
labour and effort, eliminate the losses
on the operation side. Now we
shall be perfectly satisfied—we should.
be: this is my submission—if we
work in that direction and if our
efforts are in that direction so that in
time to come we can wipe out our
operating losses. How could they
achieve it? They could all the time
carry on researches and study about.
what type of aircraft they should use,.
what should be the policy in the mat-
ter of air traffic—both of freight and
the passenger. You will find that in
about seven year’s time B.E.A. have
increased their air traffic by 200 per
cent. Now are we moving in that
direction that in seven years’ time-
our air traffic will also improve by
200 per cent? If you are proceeding
on those lines, we should be perfectly
satisfied that in time to come our Air
Coarporation could do well. We have
to examine whether the increase in

A
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traffic is progressing. For that pur-
pose we have to see what our fare is.

What I find is that the Airlines Cor-
poration has been adjusting its fares
as is evident from the brochure and
they have reduced some fares and
have increased some but the sole pur-
pose of making these adjustments is
to remove certain glaring anomalies.
This is what is said in the report. We

must examine our entire freight
structure and the fare structure.
What is our principle? I want to

know whether the Ministry or the
Corporation has established any basis
for computing the fare rates and the
freight rates. What are the princi-
ples that they have evolved to govern
in the future their fare rates and
their freight rates? In the second
vear of establishment of the B.E.A. in
U.K.,, they established a committee to
go inlo the details and both the Min-
istry and the B.E.A. worked together
in order to examine this question of
fares and freights. Just as our freight
and fare rales were chaotic when the
private Companies were managing
them, similar conditions then prevail-
ed in U.K,, and both the Ministry and
the B.E.A. together went into the
question and evolved a freight struc-
ture. Of course, it was 15 per cent.
higher than the then prevailing rates
but they also gave such concessions
that it attracted higher traffic both in
the matter of passengers and goods.
So we must also examine it in the
same manner. I would also like to
learn from the hon. Minister if this
question of establishing the freights
and fares on certain principles has
been considered by the Air Transport
Council which has been established
under that Act. The Act also provides
that this matter of freight structure
and connected questions should be
referred to the Air Transport Council.
I would like to know whether these
revised rates have come on a perma-
nent basis or on a temporary basis
and what examinations are being
conducted for establishing a perma-
nent structure of freights and fares,
also whether the Transport Council
has been consulted.

[9 SEP. 1955]
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| I find a very important point rais
' ed by the Corporation in this report,
namely, that in times to come, because
there will be an increase in wages,
the cost of materials and other things,
they were anticipating a  mounting
loss. As against that, I would, with
your permission quote what is contain-
ed in this report of the British
European Airways:

“This reduction in specific cost
was achieved in spite of the conti-
nuing rise in commodity prices and
a rise in the rate of wages and
salaries which, during the vyear,
increased B.E.A’s wages bill by
some £250,000, compared with the
cost of the same number of staff at
the rates prevailing in 1952-53. In
fact, the 23 per cent. increase in

{ traffic was achieved with a 59 per

{

|

{

|

cent. increase in staff numbers—
which stood at 9:064 on 31st March,
1954

So there may be an overall reduction
in the operating cost, in spite of the
fact that there may be a rise in the
wage bill or in other costs. So we
should like to know  whether the
Corporation is working on that line so
that such a result may be achieved.
I would particularly like to know
whether we can get from the Corpo-
ration information every year as to
the total cost of each of the ton miles
produced during the year, and whe-~
ther there is a steady reduction of
cost, year by year. That alone will
enable us to judge whether the Cor-
poration’s operations are efficient and
whether they are reducing their cost
of operation or not.

One other interesting point that Y
find from this brochure is although
the Corporation has been operating at
a loss of about Rs. 80 lakhs, they
have paid to the exchequer, by way
of fuel duty and sales tax Rs. 94-52
laktis, may be they have paid some-
thing more as customs duty too. This
is significant and shows that although
they were operating at a loss, on the
whole the tax-payer has not been
burdened by the operation of these
air lines. Indeed we have to take a
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a freight-cum-passenger service in
India. 1 find that the B.E.A. has been

remember that we should develop our | able to improve its results very much

civil aviation at any
for service at peacetimes, but also as
it is required as a second line of
defence. So taking the picture as a
whole, the position is not alarming.
We are not giving them any subsidy,
the petrol subsidy has been cancelled.
In the U.K. they give them subsidy,
but we do not. So I am not taking
an alarming view of the working of
the Corporation. When we take all
these factors into consideration,
although there has been such a loss, on
the other hand they had paid to the
exchequer this amount by way of
fuel duty and sales-tax too. There-
fore, on the whole, I would say that
the Corporation is not a burden on
the tax-payer. If it can exiend its
activities and give better service to
the nation, naturally that would be a
very big thing.

The point was raised as to why
the Air-India International was not
running into a loss and why this Cor-
poration should be running into
losses? Sir, I have surveyed the cor-
porations all over the world and I
have found that most of the corpora-
tions running international services
make a profit. As a matter of fact,
the B.E.A. has been able to reduce
its losses to a great extent because of
the fact that they are running both
internal and international services.
Probably if they had been running
only internal services, their losses
might have been much more than
what is disclosed in the report for
1953-54. As a matter of fact, we have
been pressing that we should combine
the international and the national air-
ways and that if we could develop
air services in India by offsetting the
losses by the gains we get from the
international lines, it would be worth-
while doing it. This does not of
course, mean that we should not take
every step necessary to reduce our
operating cost.

In this connection I would submit
that the Corporation should consider
the possibilities of combining together

cost, not only | because of the fact that it introduced

such types of aircraft as could lift
both passenger traffic and {freight
traffic. We should examine this ques-
tion in our country also and see
whether we would not be improving
our working by this method.

Thank you, Sir.

Suri H. P. SAKSENA (Uttar Pra-
desh): Sir, while I was listening to
the speech of the mover of the
motion, and to the speech of his able
lieutenant, Mr. Mahardy, Ty mind
went back to the impeachment of
Warren Hastings in the British Par-
liament and I thought that in place of
Warren Hastings, we had the hon.
Minister for Communications this
morning in the dock.

Sir, the Indian Airlines Corporation
is a baby, just a year or so old. Its
working, of which we have a report
pbefore us, relates only to a few
months. From the speeches that T
heard at the beginning of the debate,
I thought that a very gloomy and
alarming picture was being presented
to us and there must have been some-
thing very seriously wrong with the
object of nationalising air travel and
forming a corporation for air flight.
Fortunately and happily for us all,
Dr. Gilder came to our rescue and he
told us that there was at least a silver
lining also in the dark clouds and that
things were not as bad as they were
depicted to be and that even though
there was something wrong, that
could be remedied very soon.

The talk that I too have heard has
been this: While we are irying to
nationalise the industries and other
concerns in the private sector—so
far as these particular air companies
were concerned—a proposal in a
silent and subdued form came from
the owners of these air companies
that it would be in their own interest
if their undertakings were to be tak-
en over by Government and they
were paid the amount due to them.
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This was thought by them to be a
profitable proposition; they would be
getting money for their things which
were reported here to be just mere
scrap. My hon. friend, Mr. Kishen

Chand, said that a heap of scrap
which could be converted into a
Dakota by spending Rs. 4,000 was

eventually purchased for Rs. 1.60,000
by the Government.

Sert H. C. DASAPPA
That was not correct.

(Mysore) :

‘Surt KISHEN CHAND: See clause
i8 (1). This is in their own report.

Surr H. P. SAKSENA: I do not
understand the interruption; the hon.
Member will please excuse me if I do
not give way.

It was a fact. Rs. 1,60,000 were given
for a Dakota which was so converted
at a cost of Rs. 4,000. A mere scrap,
on a sum of Rs. 4,000 being spent,
becomes a Dakota worth Rs. 1,60,000,
suddenly and miraculously. That was
what Mr. Kishen Chand said and 1
am positive and certain about my
reporting. That must be a very special
type of engineer who was clever and
artistic enough to convert scrap into
a Dakota worth Rs. 1,60,000. I hope
the many businessmen in this House,
including my hon. friend, Mr. Kishen
«Chand, will avail themselves of the
services of that expert engineer and
get Dakotas made out of scrap.

My hon. friend, Mr. Sinha, deliver-
ed a realistic speech. He told us that
it was not always good for the money
value to be taken into consideration.
These air lines are a national
necessity and they should be seen from
that angle of vision. As he told us,
they form a second line of defence.
In case of emergency, these Dakotas
will stand us in good stead and it
is up to us to see that they are put
in proper form, no matter what the
amount of money that is spent on
them is.

So far as the operational cost and
the expenditure are concerned, there
can be no two opinions about it.
Everybody would like the concern

87 RSD.—2.
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which is after all a commercial as
well as a national concern, to run
with as little expenditure as possible,
but then economy is not the only
thing that has to be taken into account
always. There are other considera-
tions also which must be taken into
account. The point that I want to
emphasise is proper training of the
pilots and of the engineers. No air
service worth its salt can run pro-
perly unless it employs thoroughly
and properly trained pilots and
engineers. If that consideration is
given priority, it reduces the chances
of air crashes and the loss of life and
property. It does not redound to the
credit of any country if the number
of air crashes is large.

I hope that the Communications
Minister, even before he gives his own
explanation, comes out thoroughly
vindicated from the impeachment that
was intended to be made against him.
I also hope that the working of the
Airlines Corporation will improve
materially and substantially in the
years to come. The loss of about two
crores of rupees per year for the
very many succeeding years contem-
plated by my hon. friend Mr. Kishen
Chand will appear to be a myth and
there will be no reality about it.
Even if some money has got to be
spent for maintaining this Airlines
Corporation, I shall not grudge that
small expenditure.

Thank you, Sir.

Surt BHUPESH GUPTA: Mr.
Deputy Chairman, we have got areport
given to us by the Airlines Corpora-
tion. We are discussing this report
today although the last date of the
period covered by this report is 31st
‘Ta=ch 1954; that is to say, we are
discussing this report now after about
one and a half years of the last date
of the period of the report. We do
not know what had happened in the
meanwhile excepting that we have
got some unofficial information. In
these matters I wish that discussions
were organised much earlier, almost
immediately the reports are presented.
Only then would it be possible for the
Government and the Corporation to
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benefit from the criticisms and sug-~
gestions made by the Members of this
House. It should be remembered that
this is a concern in the public sector;
the manner of its working will set an
example for the policy sought to be
advanced today that the public sector
has to be expanded for the develop-
ment of our economy.

I have gone through the report
carefully and I find it to be a per-
functory and a very, very unsatisfac-
tory one. When the authors of this
report were at it, I do not know
whether they kept this fact in view
that this would be the subject of dis-
cussion by Parliament and that it is
not easy to fool the Members of Par-
liament. I should have thought that
they would have taken into account
the fact that they were not preparing
a report for certain shareholders who
take no interest excepting to find out
the dividend that they get but that
they were preparing a report to be
discussed by the representatives of
the people having a wider vision in
regard to such matters. This is cal-
led a report but actually it is a very
bare statement of profit and loss;
there are certain paddings here and
there and certain facts given here and
there in order to show how the Cor-
poration is working. There is nothing
beyond that. Therefore, I would request
the hon. Minister and the authori-
ties—the Indian Airlines Corporation
—+to cultivate the art of preparing the
right type of report that should be
placed before Parliament. The report
should contain three things, (i) as to
how the organisation itself is running,
(ii) how the workers, the engineers
and the pilots are being treated
because, in the final analysis, they are
responsible for the successful running
of the whole thing, and (iii) how the
passenger interests and the public
interests are being served. These points
should be properly developed in any
report that is given to wus. This
report does nothing of the sort. We
have got another pamphlet, “Nation-
alisation of Indian Airlines.” You will
note that it bears a slip, “With the

compliments of Indian Airlines Cor-

poration and with renewed
ments to Indian Chamber of Com-
merce, Calcutta”. This pamphlet has.
been circulated to us. I understand
why they should have renewed their
compliments to the Indian Chamber
of Commerce but when you pay com-
pliments to us or send things like this.
you should see that proper materials
are furnished. What you get in this
second pamphlet is not to be had in the
report officially circulated to us. Only
this report is before us for discussion:
and we got the other thing incident-
ally because of the controversy that
arose between the Indian Airlines
Corporation and the gentlemen of the:
big money. That controversy has to
be settled by publications of this sort.
We do not mind such things but this.
pamphlet is not the one that we are
discussing here today. At least, Gov—
ernment has not placed that pamphlet
before us for discussion; they have-
only placed this cyclostyled report.
which does not contain many of the:
things said in the other pamphlet. I
would ask the hon. Minister to read.
these two; he will then find that the
concessions given to the capitaiisis,
the former owners of the companies,.
have not been mentioned in the offi-
cial report.

compli~

They have not stated anything.
about the connivance aft the corrupt.
practices in this report. They have:
not said as to how things have been
over-evaluated, assessment of certain
assets, certain properties and all that,.
all of which are stated in this parti-
cular report as a kind of rejoinder to
the various owners and others to tell
them that they have no reason to:
grumble. Now when they come to us
and produce this report they won’t
say anything of this sort because:
these things are sought to he kepi
secret as far as this report is con-
cerned. Now there has been a coinci-
dence between the submission of this
report and the publication of this
thing. Therefore we are in a position
to put two and two together and
come to our own conclusions.

Tae DEPUTY MINISTER ror COM-
MUNICATIONS (SHR1 RaJ BAHADUR):



2525 Aannual Kepourt of rnawan

Copies of both the documents have
been circulated to Members officially

Ssrr BHUPESH GUPTA: Very
good, but under the law this 1s not
meant for discussion—so many things

gou circulate. Suppose 1t had not
come just now, we have got only
this, may be 1f you had decideg to
circulate i1t two months later, we
would not have got it

Surt JAGJIVAN RAM- You are

rorrect

Surr BHUPESH GUPTA  Suppose
the Indian Chamber of Comerce had
not written something about it you
would not have published it The
whole thing 1s addressed to them and
rot to the public (Interruption )

Yes yes, I have got it by heart now.
This is one thing 1 want to say. I
think you are not doing the sort of
thing, to say the least Let me come
to the points now

Now, Sir, I take both the reports
together. In the report compensa-
tion to oe paid to seven companies
has been estimated It is clear, 1t 18
stated here except for the eighth
company, the Himalayan Aviation
Ltd —compensation for that firm has
not yet been estimated Now they
will get compensation and the esti-
mated compensation for the seven
comes to Rs 2,94,41.369 and I do not
know how much 1t will come to 1if
vou add the comvensation that wull
be given to the Himalayan Aviation
Company Anyway this 1s given. Of
course, this has been calculated after
deducting Rs. 21,52,712 towards the
accumulated salary which thes  com-
panies had not paid to their employ-
ees Now that had been deducted and
if you add up this amount we can say
tliat nearly Rs 3} crores have already
been estimated as compensation to be
paid to the seven companies barring
the eighth one Now this 1s a very
heavy smount Part payment wll
be made in cash and the rest will be
paid in five-year bonds at 3} per
cent. interest—it 1s stated—and  all
this at a time when the company is
running at a Joss I know that there
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1s a law for this which we had earlier
passed, but let 1t be remembered
when you are presenting this report
that this compensation will be paid
and the interest will be paid and the
bonds will be redeemed within a
pericd when perhaps the company will
not be 1n a position to make any pro-
ft Also we find here the rate of
compensation What 1s this? Here
you will remember, Sir, and the hon.
Members of this House will also
Jemember that, when 1t was the ques-
tion of the Imperial Bank of India,
we heard eloquent speeches about the
market value because unless the mar-
ket value were paid we would not be
doing tustice to the shareholders of
the great Imperial Bank of Ind.a.
Now, as you know, as against the face
value of about Rs. 500 fully paid-up
shares we had to pay about Rs 1,800
because that was estimated to be the
market rate Here annther standard
has been followed Here the compen-
sation 1s paid as near as possible to
the face value—that 1s the rule fol-
lowed here. The face value of the
share of Air India 1td is Rs. 100,
market value Rs 54-8-0; compensa-
tion value Rs 96—here another stand-
ard There 1t was market value—here
it 1s face value The guiding principle
is the same that the gentlemen who
own such things, who are big people,
they must not be put to difficulty—
“heads you win; taus I lose,’” this is
the primnciple thal ig be1rz follruwed
here; double standards are being fol-

lowed Now you will find that
mn many cases the principle
that has been followed here
1s to pay compensation accord-
g to the face value because the
market value had fallen and you
should ensure that these people get

a high rate of compensation These
double standards are there because the
Government’s policy 1s to see that th~82
people, rich people, get heavy compen-
sation for whatever is acquired from
them This is point No 1 that I want
to make This is clear from the pam-
phlet.

Then another thing you will find
as to how things are reing done here—-
not in the report but in the pamphlet.
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“We think that the basis of com-
pensation paid to the industry 1s
not only equitable but has enabled
some of the old operators to get out
of a heavy financial morass.’

Ths .s wnat 1s stated iIn the pam-
phlet—not here in the report 1 ask-
Have we nationalised this thing to get
these gentlemen out of the morass?
Is 1t a relief centre for the capitalist
class that when they are 1n distress
you have to nationalise their concerns
to pay heavy compensation to those
multi-millionaires and then come and
tell us 1n a non-official report that
“we” have done this thing to get
them out of a morass?” 1 think public
scandal cannot go any further, to say
the least Now, how 1t has been done
here you see 1t 1s stated

“In early 1953, when the main
compensation terms became known,
one Company purchased an old
hull of a Dakota from scrap fo
Rs 4,000 and hastily converted 1t
into an arrworthy aircraft, by utiliz-
g 1ts own labour and materials
The converted cost came to over Rs
1,60,000 which had to Fre paid as
compensation ”

They say this thing 1 order to tel
the members of the Indian Chamber of
Commerce Well, gentlemen, doun't
grouse, dont have grievances, after
all this 1s what we are doing to you,
this 1s the deal that we have for you
Then there 1s another “On the eve
of nationalisation the Managing
Director of one Company received a
compensation of Rs 50,000 from the
funds of the company, which amount
should have otherwise gone to the
sharchelders, cr to the staff as bonus
This was alleged to be an ex-gratwa
payment on retirement from service.”
This 1s also admitted It has gone
This amount has been debited to the

public exchequer This 1s number
three in the list
“Several companies took full

advantage of the right to elaim for
engine and airframe overhauls if
such jobs were performed within

|
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the last 90 days of taking over,
They performed an abnormal num-
ber of overhauls during this crucial
period and claimed Rs 6,000 per
engime and Rs 12,000 per awrframe ”

Then you get another

“The Companies did not hesitate
to disvose of such saleable commodi-
ties as motor vehicles, etc , during
the last year, when they found that
they could get more by direct sale
than under the deprectation scheme
provided in the Act ”

Then again

“One Company 1nvested a substan-
tial portion of 1its cash resources 1n
a Company of rather doubtful cate-
gory, and one which was belhieved
to have been 1ts own subsidiary
By doing this, 1t not only diverted
its funds to its own subsidiaty but
also converted cash, into an Asset
other than cash, thereby entitling it
to earn 3% per cent interest for 5
years under the scheme of the Air
Corporations Act’

Another

Mr DEPUTY CHAIRMAN You
need not read the whole report, that
has been circulated to the Members

Syr1 BHUPESH GUPTA Now, Sir,
here I say, “A few Companies
increased the rentals of prepnises occu-
pied by them to favour their previous
landlords at the expense of the Cor-
poration” It 1s stated in this docu-
ment All these things are to the
knowledge of the hon Minmister and
stated as a sort of argument against
those people who have certain griev-
ances against them But we are ask-
g them Did we nationalise those
anlines of our country to make such
arrangements for those people, to ena-
ble them to carry on such malpractices,
to commit such fraud on our public
exchequer and to run away wmn this
manner with public funds?

The hon Mimister, when he gets up,
I hope would certainly fry to answer
this question You may have satisfied
those people by such argument, but
this whole thing raises questions of
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public policy, the policy that we should
pursue or should not pursue in matters

~ of handling nstitutions and com-
mercial undertakings in the State
sector.

Here, the whole arrangement is
like that. The loss is going on mount-
ing, and the freights and fares are
being increased. As against that we
find that opportunities are given to
those people who believe in embezzl-
ing public funds in a lawful manner
and also by malpractices. This is
something which the hon. Minister
should explain to the House as to how
it became possible.

Then, let me come to the question
of the employees. Nothing is said
about it in the report except what
you will see in that one-sentence para-
graph 23. It says: “Lastly we wish
to convey our thanks to the employees
of the Corporation for their co-opera-
tion.” They should have told us
something more about the employees
because we know from the papers and
from the employees that there have
been outstanding disputes between
them on the one hand and the Cor-
poration on the other. The hon.
Minister the other day admitted him-
self that the pilots had certain demands
and that he would not accept some of
them. Now, Sir, the vast number of
employees there have got serious
grievances against the Airlines Corpo-
ration.

Surt RAJ BAHADUR: Kindly see
paragraph 14 also. I think the hon.
Member has not studied the report
well,

Surr BHUPESH GUPTA: I have
studied it as best as I could. If you
could help me to understang it better,
I would appreciate it.

Mgr. DEPUTY CHAIRMAN- FPlease
go on, Mr. Gupta.

Sur1 BHUPESH GUPTA: From the
report I do not get any thing but a
simple reference to their co-operation.
Sir, they should have told us in this
report how the recommendations of the

Service Commission had been treated |
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because I know that the Service Com-
mission made certain recommendations
and the Corporation sent them to the
employees for their opinion and they
gave their opinion and criticism. They
gave them an undertaking formally at
a meeting they had with them that
their pay scales would be revised in
consultation with them. But suddenly
unilaterally their pay scales were
revised and revised pay slips were
issued to the employees who gave those

slips to their Union. The Union object-
ed to this unilateral treatment and
expressed their grievances even with
regard to the revised pay scalcs. Then
the whole thing was left at that. Now,
we would like to know how yocu have
tackled this matter and what progress
has been made after the hon. Minister
had made his Budget speech in this
connection towards the end of March.
A large number of employees do not
get adequate wages and their dearness
allewance is neither properly settled
nor related to the cost of living. Some
of them are not even getting dearness
allowance that is given to the officers
ang employees of other Government
Departments. In many cases they do
not get house rent allowances and in
certain centres they are in a very
difficult position because housing
accommodation is very very difficult.
We would like to know what has been
done to give house rent allowance to
the employees and to provide them
with proper accommodation. Some
reference is there but that only relates
to a small section of the employees.

Then some pilots were given some
kind of training in Dakotas and origi-
nally it was said that the training
would be free but now they are charg-
ing them for such training. There are
various other difficulties and handi-
caps., They work all the 365 days of
the year and they do not get sufficient
rest and leisure without which you
cannot expect the technical staff of
this sort to discharge their responsi-
bilities efficiently and well. These are

very vital questions and we raise them
because the Government is the
i employer and they should explain to
us how they are treating their
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employees. As far as we know, there
is great discontent among the
employees because they are not being
treated ip the way in which employees
of a public undertaking of this sort
should be treated.

Now, coming to the question of
services, we want that our air services
should be expanded. I am not one
who would say that you should
inmmediately make profits, because I
krow the difficulties. They have bought
a losing concern and that is why the
capitalist gentlemen were very enthu-
siastic about passing on the losses to
them under the guise of nationalisation.
Nevertheless we like nationalisation
and we support it, We would now
like to know how they are running it,
not from the point of view of having
certain nice fine offices in Chittaranjan
Avenue in Calcutta or somewhere else.
Such fine offices should be there but
we are not concerned with such luxu-
ries; we are not concerned with the
fashion windows that they may be
putting up here and there. We are
concerned to know whether they are
making any efforts to make the service
available to a larger section of our
people. For that two things require to
be done; firstly, reconsideration of the
fares. As far as we can see, 1t is only
the very rich or those people who
travel on travelling allowances—no
matter how they get them—who can
afford to travel long distances by air,
" but the poorer people of the country—
the middle class—can hardly afford to
travel by air. As you know, we now
talk about national service but that
nation is a very restricted nation in
this case. That nation consists of
such people who are wealthy or get
travelling allowances. Of course, we
also get travelling allowance by reason
of our being Memberg of Parliament
but we are only a handful. What we
want fo know is whether they are
really seeing to it that the air service
is expanded in such a manner that
more and more people can take
advantage of it.

Now, Sir, the fare has got to be
reduced and what is more important,

!

2, 2
short distance services have to be
opened. Thig is of vital importance

because our people do not travel far.
You get very few people in Calcutta
who would travel from Calcutta to
Bombay and all that. But many
people travel snort distances because
their world is unfortunately very,
very limited today. Therefore you
should make these things available to
them. More services should be opened
to cover short routes,

Then my suggestion is, hold up
payment of cash compensation to those
big people. We are not in a position
to pay cash compensation, nor are we
in a position to pay¥ interest at that
rate. If necessary......

Mgr. DEPUTY CHAIRMAN: It is
time, Mr. Gupta.
Sur1 BHUPESH GUPTA: I am

finishing, Sir. As you know, at the
end of all my speeches I make some
suggestions to which they pay no
atlention. Nonetheless, I say, amend
the Act in such a way as to hold up
payment of cash compensation to the
rich. At the moment we are not in &
pos.tion to pay it; extend the bond
period so that redemption of the bond
materialises later.

Then, Sir, some ctorrupt practices
have taken place. They have to
probe into these practices and see that
such people do not get money out of
such practices; otherwise they will
be putting a premium on corruption.
If necessary, the whole Board has to
be changed. In fact, some changes
are being made. They must have
Union representatives on the Board
of Directors. Then the Union’s
demands with regard to wage struc-
ture, service conditions, leisure, house
rent and dearness allowances, etc.,
should be accepted.

Sir, some Members spoke about the
employees in a manner as it it is s
case of all passengers being greeted

with “Salam, Sahib” and al] that. We
know of such things. But I do not
know how many of us would not
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.have done the same thing if we had
been placed in that position. These
people are not being given even a
bare sustenance. It is np use talking
about this, unless and until you allevi-
ate their conditions of life, you give
them a fair wage and decent standard
«©of living, because when some other
people at the top are doing fine, this
question should not be brought up
here. What we are concerned with
here is a public organization in the
“State sector which should be run in
the proper interests of the country,
whose personnel should be contented
and given a fair deal. ~We should
look forward not only to providing
these things, but alsg to the public
utility—by “public utility” I mean the
gublic utility of the common people,
fot ot the privileged class.

Mg, DEPUTY CHAIRMAN: I think

it will be sufficient if we meet at
2.00 o’clock.
The House stands adjourned till

2 p.M, not 2.30, but 2 p.M.

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
-at two of the clock, MR. DerPUTY
CHAIRMAN in the Chair

SurimaTi VIOLET ALVA (Bom-
bay): Mr. Deputy Chairman, it is of
very great importance that a subject
like this is debated in this House,
because there are very many criticisms
made against the airlines and it is
just right that we here give vent to
our views and what we hear from the
public. 1 agree with my hon. friend
Dr. Gilder who started giving brick-
bats to the Ministers and left them
with bouquets in their hands and
smileg on their faces. That certainly
-is the case with our airlines today.
Whatever may have been the diffi-
culties they had at the beginning, they
are trying to improve and improve-
Tnents are seen from dmy to day and
from month to month
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Nevertheless criticisms will be
levelled against the Indian Airlines
Corporation and the other Corpora-
‘ion as well, because the fact remains
that when the Government took them
over, there was the general belief
that nationalisation would result in
increased efficiency. That hope has
not yet been realised. We have gone
at great length into the pros and cons
of the various figures given, especially
by the hon. Members of the Opposi-
tion. They have talked of compensa-
tion to the wvarious airlines, of the
mileages, of the fall in passenger and
freight services and they have point-
ed out the very many other faults
that exist. But I feel there are a
few smaller things which als¢c need

to be puf right. Dr. Gilder here
pointed out the “Salam Saheb”
stories. I would like to mention a few

more things that should be investi-
gated by the Minister. First of all,
we would like to know if there is any
unholy alliance between the staff at
the air stations and the Travel agen-
cies. We very easily get tickets at
the Travel agencies, but when we go
to the stations we are asked to come
back late in the evening, or we are
told that you are not a “must” and
you must take your chance. Why do
these things happen? From my own
experience I am able to say that once
when the ticket was not available 1
was given an eleventh-hour ticket
and I travelled by that plane. But
inside the plane I found that more
than balf of the plane was empty.
When I enquired why it was so, I
was told that the cargo was very
Heavy., But T could not believe the
cargo could be so heavy at the cost
of passengers. Sir, these are also a
few things to be investigated by tre
Ministry and put right.

More than one hon. Member has
mentioned the increase in the freights
and fares. This increase may be
argued from many angles. It is said
that in several other countries these
freights and tares are much higher
than in our country. But in this
context, we should not forget that in
our country the standard of living is
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not as high as in other countries and 1f
we want more and more of the passen-
gers and freight services made avail~
able to our middle classes, a new
approach has to be found. I do not
Eknow the argument behind this rise n
the freightg and fares If 1t 1s argued
that these would reduce the losses
that are recurring from year to year
and growwmng n magnitude, I don’t
think that will be the case. And
what 1s more, I do not think this
increase will add to greater passenger
traffic, because as 1t 1s, these rates are
very high for even Members of Par-
liament who as was mentioned by an
hon Member got first class fare where-
as they get a second-class fare now,
we ourselves are sometimes unable to
fly because of these hign fares More-
over, we have to find out whether
this increase 1s justified We have to
look deeper than what we see. 1 feel
the malaise 1s deeper and cannot be
cured as easily or in the manner sug-
gested m this typed report First of
all, Sir, the wage bill 18 bound to go
up when the Government takes over
a concern Then we would hke to
know whether in the employment of
new staff, there is anything undesir-
able. I want to bring to the notice
of the Mmistry that from the Bombav
Transport some undesirable elements
were sent away and they were emp-
loyed or absorbed in the Indian Air-
lines Corporation or the other Corpo-
ration, especially in the Stores Depart-
ment We would like to have some
clarification on this point, whether
when people are employed, especially
in the officers’ grade, 1t 1s done on
merit or whether other considerations
prevail.  Sir, these are also matters
which should be investigated into, if
we are to run the Corporation effi-
ciently.

Sir, it 15 3 2~* that the Rajadhyak-
<ha Committee had warned Govern-

~nt about the State owmership of
«he airlines We cannot say that
because of this warming, Government
should not have taken over the air-
lines, but we do say that we have to
give account to the tax-payer of these
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immense losses that are mounting up

year after year to both these Corpora-
tions.

Then I come to the subject of future
plans. 1 think the Airlines Corpora-
tions should pay their own way.
They have an obligation to their
employees as well as to the general
public 1n the country and they must,
irrespective of whether there is a loss
or no loss, undertake progressive
expansions I come now to page 8 of
this report, this typed report n my
hand. In para 16, they say that eight
Herons were ordered last year of
which two have already arrived and
the rest are expected by the end of
July this year.

July of this year 1s over and why
should we not know as to what has
happened? 1 would like to know
whether they have arrived or not.
This report was circulated to us only
yvesterday and we would like to know
the latest position. The Herons were
expected to arrive by the end of July
this year. I am sure the hon. Miis-
ter will be able to tell us whether
the Herons have arrived or not. I
want to know why different kinds of
planes are ordered Why are we get-
ting so many varieties? Have we got
enough maintenance staff? Have we
got enough centres for repair? Have
we got enough parts? I want to know
whether we sent our own experts to
the different countries, countries known
for aeronautical progress like Eng-
land, France, America and various

other countries in Europe. Did we
send representatives or not? How
were the purchases made and on

what basis? On what basis did we
put 1mn our mdent for the different
kinds of awrcraft?

Mr DEPUTY CHAIRMAN: There
are two more speakers.

SuriMaTr VIOLET ALVA: I am
finishing in a minute, Sir.

?

In paragraph 14 on page 7, there is
a reference to the staff 1 want to
know whether the Provident Fund
Rules have been framed or not Thev
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should be expeditiously framed. 1
brought the case of a young man to
the notice of the hon. Minister only
the other day. He wanted to go to
England; he resigned his job but
could not get the provident fund.
He was sent from pillar to post. He
belonged to the Deccan Airways. I
would suggest that if the rules have
not been framed already, they should
be framed expeditiously so that the
employees know where exactly they
stand.

I shall come to page 9, dealing
with the food problem. As my one-
time Health Minister Dr. Gilder would
say, the problem is not air-sickness
but food-sickness. I can say that on
our international flights the food serv-
ed is very poor; that experience was
a year ago. Compared to other inter-
national flights, we stand very badly
off. I do not know why we should
not run Dbetter kitchens and serve
good food. A lot of things are pro-
mised to us, e.g., “most of the air-
craft have been provided with new
seat covers”. One has only to fly
from one place to another to find out
how bad the upholstery is? The
kitchens too need improvement. Only
the Vikings are carrying ovens and
the Dakotas which number more than
the Vikings are yet to carry any ovens.
There should be better kitchens and
better food service given to passen-
gers straightaway.

I now come to page 10. 1 would
like to know from the hon. Minister
as to whether a Wireless Officer
accompanies each flight. It may be
that I am wrong but I am told that
sometimes the pilot has to do two
jobs, navigating as also sending out
messages. I would like to know the
correct position in this regard.

There have been many more forced
landings; the planes did not take off
punctually and there have been more
crashes. We would like to know how
the inspection and maintenance staff
are working. Today the way they
function is far from satisfactory. The
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way and the manner too in which
enquiries are made into air crashes
is far from satisfactory for the simple
reason that the technical experts who
go into these things are Government
employees. I think every enquiry-
should have associated with it, besides.

Airlinés Corporation

Government employees, some other
technical experts. The Corporation
must make a determined effort

towards economic efficiency. What
Dr. Gilder reported about the Pilot .
missing is not a false story. He-
reminds me that he never tells false
stories. I only confirm his story..
Here is ‘Commerce’ of August 6 in_
which it is stated that there were -
bassengers sitting in a plane all set
for the flight, with their belts on,
but the pilot was missing. If this is.
true, what has the Corporation done
about it? Are such officers taken to .
task? Is any penalty imposed on such .
officers? Is any enquiry made?

‘I understand that in US.A. the-
pllots_ are not allowed to take any
intoxicating liquors. I dao not know
whether I am  correct and I stand
subject to correction, but that is what
I h.'flve been told that the pilots are-
advised to have a good milk shake-
and no intoxicating liquor. I do not
know whether we allow our pilots to .
take any intoxicating liquors.

Dr. M. D. D. GILDER: There is -
already prohibition and so they do not -
get anything.

SHRIMATI VIOLET ALVA: Dr. Gil-
der says that there being pbrohibition,
the pilots do not get anything; but I
am talking of non-prohibition States.
I do know tfrom my experience that
some of them drink just before they
take off. We do travel by passenger
bus. When we do so. we often meet
these people going to the aerodrome
from the hotels in which they stay.
I am only seeking a clarification
about the state of affairs.

Sur1 B. C. GHOSE: Sir, today’s
debate is important inasmuch as A\
has a significance wider than the
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working of the Airlines Corporation
which is our immediate concern, for
the working of this Corporation has
an intimate bearing on the general
question of public undertakings as
such. As we are in favour of the
expansion of the public sectry we are
-very much interested in the efficient
working of this Corporation and the
wcriticisms that are levelled against
the working of the Corporation,
therefore, deserve our serious consi-
deration.

There are two points that I should
like to place before you in regard to
this Corporation. The first is the
question of its losses and, second, the
question of the employees. The ques-
tion of loss is important as it facusses
attention on the efficient or inefficient
working of the Corporation. It is a
criterion to find out whether we are
working economically and efficiently.
I do not question the fact that this
was an infant organisation and that,
to begin with, there might have been
losses, but what we are interested to
know is whether the losses that we
are incurring are justified and whe-
ther there has not been any lapses on
the part of the administration. In
this context—in the matter of losses—
we have a pamphlet issued to us enti-
tled “Nationalisation of Indian Air-
lines”. I was astounded to read the
contents of this pamphlet and was
very much surprised that it should
have been circulated by the Ministry.
I find that the manner in which it
has been written up is not only argu-
mentative but contentious and, in
certain respects, tendentious. It
deals with matters which should not
be dealt with by a Corporation; it
deals with questions of policy. I am
quite in sympathy and I agree with
what my hon. friend, Mr. Gupta, said
about the way compensation has been
paid. 1 do not understand why the
Indian Airlines Corporation should
deal with the matter of compensa-
tion; that is a matter of policy which
has got nothing tu do with the admi-
nistration of the Corporation. The
Corporation has dealt with this mat.

ter in a way which shows that we in
Parliament have been fooied in the
way in which we had provided for
compensation. I think, Sir, it is
highly improper that the Corporation
should have dealt with this matter at
all. Further, it has not been written
in an objective manner; it is not fac-
tual. It seems as if it is out to prove
a case; the way it has been argued
conveys an impression that the case
is very weak. I shall presently give
reasons why I say so. The argur:ants
advanced by the Indian Chamber of
Commerce are listed on page 2 of
this pamphlet. I am sorry to say
that after reading the replies I ¢»
not see any conviction carried to my
mind that those criticisms are not
valid.

First take the question of the losses
actually incurred. We have to ans-
wer a lot to the public. However,
much we may try to show that the
losses actually incurred before nation-
alisation were not the exact figures,
as they would have been if other
calculations were resorted to, the fact
remains that the taxpayer prior to
nationalisation had to pay only, say,
about Rs. 35 lakhs, which was the
subsidy given; Rs. 12 lakhs were
borne by the private capitalists. The
loss for the period covered by the
report is Rs, 80 lakhs. It is Rs. 115
lakhs for the year ending March 1955
and next year it may be Rs. 2 crores.
Now I am not against the incurring
of losses, I made that perfectly clear,
but now that the taxpayer has to pay
it is incumbent upon us to satisfv
ourselves that these losses could not
be avoided in any case.

Now a comparison is sought to be
made between the losses incurred
before nationalisation and the losses
incurred by the Corporation after
nationalisation. It js shown that certain
calculations or computations were not
taken into account by the companies
when they were under private owner-
ship. There is first of course the fact
of subsidy which comes to about Rs. 37
lakhs, Then it is said that about
Ra. 29 lakhs mere should have been
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-added to it on account of depreciation
—if a different sort of computation
‘were taken into consideration it
would be about Rs. 27°93 lakhs.
Having taken the latter figure of Rs.
27-93 1lakhs this pamphlet says:
“This would mean that the Corpora-
tion has pruma facie ween working at
an additional loss of Rs. 40-59 lakhs”
only and not about Rs. {0 lakhs or so.
"Then it goes on to show: “These
iosses, it may be noted, are not pri-
marily due to the operational activi-
-ties of the Corporation as such, but
are in fact mainly the result of fac-
tors such as the following, which are
not directly connected with operations
but are incidental to the change that
has taken place.” and it gives a list of
items, which should have been taken
into account, the cost of which comes
to about Rs. 58 lakhs which means
that when they were in private hands
if the same computation were adopted,
then the Corporation would be run-

ning at a profit of Rs. 18 lakhs. Now,
*Sir, T ask you: Would that carry
any conviction to anybody? It is

overdoing a case and I think the Cor-
poration has spoiled its case by over-
doing it, by trying to show that there
was a profit of Rs. 18 lakhs instead
of a loss of Rs. 80 lakhs. Now, Sir,
as I said, if we are to believe that—I
do not know what we are asked to
believe...... .

Surt RAJ BAHADUR: We should
be grateful to the hon. Member if he
could indicate to us whether any of
the items given here aggregating to
a total of Rs. 5801 lakhs is unsus-
tainable. I would challenge him.

Surt B. C. GHOSE: I am not an
expert. I say that from a layman’s
point of view, after reading this pam-
phlet, I find that the airlines which
have been taken over by the Corpora-
tion are being run more economically,
more efficiently than they were under
private companies. It is a fact which
runs counter to what is the public
impression, to what is generally con-
sidered to be the true state of affairs.
Why has not the Minister come out
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1 and told us earlier that all this public
| criticism is @bsolutely wrong; the
Corporation has been making a pro-
fit instead of raking a Joss? But
they have been {rying to explain it
in various ways, and I say, Sir, this
overdoing has spoiled the case.

Then, Sir, let us take the next
point. “There is a drop in traffic in
the post-nationalisation perioa as

compared to 1952”, says the pamphlet,
and I understand that the Indian
Chamber of Commerce stated that the
average miles flown per aircraft per
yvear have gone down from 2,500—
3,000 miles to 2,000. The implication
of what is stated here in reply to that
allegation is that it is not so, but it
does not make a claim in clear terms
that it is not so.

Sarr RAJ BAHADUR: If the hon.
Member will bear with me for a
moment I would like to point out that
the figures given in the pamphlet ~f
the Indian Chamber of Commerce are
not accurate. They pertain both to
the traffic of the Air India Inter-
national and the Indian Airlines Cor-
poration, that is, all the companies put
together. They did not include non-
scheduled operations and all other
figures. So all the arguments which
he is building and the premises on
which he #s building them will not be
sustainable.

Surr B. C. GHOSE
to the hon. Minister. My argument
wag not that. I say Why don’t you
say plainly that taking non-scheduled
flights the figure will come to so many
thousands? Why do you hedge in and
say that it does not take non-scheduled
flights, it does not take the fact that
there were so many Dakotas and now
the number of Dakotas has come
down? Give straight figures; we can
understand.

I am thankful

surt RAJ BAHADUR: Different
figures have been given in this pam-
phlet. As a matter of fact the main
criterion on which you can judge
whether the traffic has dropped or not
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is the last column “Revenue Ton-miles
Carried”, and the other importan.
column is that of “Passengers carried”.
You kindly look at both these. In
fact these do indicate the traffic
trends.

Surr B. C GHOSE: I am again
thankful to the hon. Minister. But I
am not a technical man. I should
have liked him, taking all these factors
into consideration, to give the present
figure as against that 2,500 to 3,000
miles, that is, the present mileage Aown
by an aircraft per year is so much,;
that would have explained the matter.
Why do you hedge in and say this and
that and beat about the bush?

Then let us take No. 3. “Inspection
and maintenance are taking longer
time to perform and the standards are
not the same as before” says the
pamphlet, and that was the criticism
of the Indian Chamber of Commerce.
Now that is denied and figures are
given of accidents. It is on page 13
of the pamphlet. It is claimed here
that under the companies, repairs were
not being attended to, the aircraft were
not being kept properly and therefore
there used to be less expenditure
incurred by the companies and now
Government are doing all those things
and that is- why the expenditure has
increased and all that. On page 13, if
you look at the statement if you leave
out the year 1950 you will find there is
not any difference; Pre-nationalisation
and Post-nationalisation accidents are
more or less the same in spite of the
fact that the Government now claim
that they are spending more money on
repairs and maintenance and for the
upkeep of the aircraft. Where has
been the improvement? So it stands
to reason to conclude that the Govern-

ment are incurring expenditure for
which no tangible results are being
found.

Surr V. K. DHAGE: It is the other
way, that the expenditure is not being

put to proper use.

Surr B. C. GHOSE:

I do not know.
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Pror. G. RANGA: There is great-

! er assurance of safety now.,

Surr B. C. GHOSE: Then it suys:
“Air fares and freights have been.
enhanced to cover the mounting.
losses”. That is the Indian Chamber
of Commerce’s criticism. Now what is.
the answer of the Corporation? They
say that the fares and freight rates.
which obtained previously were not
rational, that they have rationalised
them. But the main pomnt of the
criticism is not answered. It says that.
there has been the increase and the
Government do not deny that rates.
and fares have been incre~<wd. The
increase might have been a.e to the
fact of rationalisation; that is a
different thing, but you say—that
was a fact—that there have been
increases—you cannot deny that there
has been increase, that freights and
fares have been increased. You also-
claim that efficiency has increased.
All the same losses are mounting.
That requires an explanation. Your .
income must be......

Pror. G, RANGA: It is because of 30«
per cent. of the capacity not being
utilised.

Sur1 B. C. GHOSE: Why has it not
been utilised?

If the answer of the Corporation is
that they are introducing new services
and therefore they cannot be remune-
rative, then I should like them to sepa-
rate the items of new services from the:
old services and show to what extent
the new services really are responsible
for the losses. Then we could have-
judged it properly. Then the last
point is about compensation with
which I am not concerned at all,
because we are not on the subject of
coinpensation at the moment but on
the question of the efficient working
of this Corporation. What I do not
understand is this. It is claimed in this
report here that after nationalisation
the services which involved duplica-
tion have been discontinued ang the
uneconomic routes have been re-ad-
justed. Fares and rates have been
increased, and yet we say, that our
losses are mounting. That requireg-
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exp.anation. Why should that be so?
TJnless the Government can give us a
satisfactory explanation on that point,
certainly we shall say that there is
some justification in the criticism that
is being levelled that Government is
not working the Corporation as econo-
mically and efficiently as it should
have done. And that is a very serious
matter because we do not want the
Corporation to be subjected to such
criticism. We want it to be run
-efficiently and economically.

Sir, the next point is about tne
-employees. There & a Jot of d.s-
content amongst the employees. ! do
not understand why that should b= so,
particularly in view of the fact that
the Government themselves say that
they are incurring an expenditure of
Rs. 35 to Rs. 50 lakhs more on
account of wages. If you are paying
about Rs. 50 lakhs more, I should
have imagined that the employees
will be satisfied. If they are not
satisfied, why should it be so; and
why, again I should like to ask the
Government, have some of the techni-
¢3! men left the service of the com-
pany; some of the best men, when it
was taken over by the Government,
had already left and I understand
some have left thereafter? If their
prospects in the Corporation were
really so promising or encouraging,
why should {hey have left at all the
-services of the Corporation? We know
that the pilots are very much dissatis-
fied. As a matter of fact it is said
that if their own lives were not invol-
ved, there might have been more
accidents; so dissatisfied they are!
Now, thet is a very serious state of
.affairs, And if we are paying so
‘much more, it stands to reason to
«enquire as to why they should still be
dissatisfied. I do not think that they
.are unreasonab’e people.. ...

ProrF. G. RANGA: Who?

surr B. €. ((HOSE: We do not

know
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Pror, G. RANGA: Let also

be enquired into.

Surr B. C. GHOSE: I say that if
there is an increase in the wage bill
by Rs. 50 lakhs, that means the salary
must have been increased. Of course,
I know that there were some com-
panies which were paying very much
less. But this is a highly techni-
cal occupation and it ig necessary that
the pilots and others must be kept
satisfied, because it is not just like
railways. At least there we are o¢n
land; here we are all or the air and
it is necessary that we should have
some sense of safety.

And that is the last point I want
to say. Today it is very unfortunate
that travelling passengers have not
that assurance of safety as they used
to have when the lines were under
private companies. I do not see
that there i#s any reason for that.
There 1is an impression that there
have been more accidents, ag far as [
know in thig House..

Pror. G. RANGA: Only two last
year.

SHRI RAJ BAHADUR: The whole
of 1954 was without an accident.

B. C. GHOSE: It is very
good. I am not arguing against the
Corporation, but I am voicing the
feelings of some people. At least that
was the feeling in regard to the night
air service......

SHRI

Sur1 RAJ BAHADUR:
be propaganda.

It can cnly

SHrr B. C. GHOSE: If there is
propaganda, you have to meet that
propaganda. Why do you allow that
propaganda to have its influence,
because that affects the Corporation?
I shall just finish. We must generate
a feeling of safety and security in the
minds of the travelling public and
contentment in the minds of the emp-~
loyees, because only then I believe—
together with other things, namely
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efficient working and a reasonable
freight and rate structure—that the
Corporation can be profitable or
economical. Or, even if it is to suffer
a loss, which may be because civil
aviation has to suffer a loss, that loss
will be within reasonable bounds.

Mgr. DEPUTY CHAIRMAN: Mr.
Bodra, please be brief.

SRt  T. BODRA (Bihar): Mr.
Deputy Chairman, while considering
this Indian Airlines Corporation
Report, some of the hon. Members
made remarks with which I do not

agree. To me it seems that some of
the remarks made against the Minis-
try are imaginative, unfounded; and
I entirely disagree with my hon.
friend, Mr. Gupta, when he says that
the report itself is perfunctory. We
have been discussing and considering
this report for the financial period
ending 31st March 1954. To me it
seems that we should have concen-
trated more upon the facts and the
truth that existed abcut two years ago

and the improvements or deteriora-
tions that are continuing today.
In-tead, making roundabout remarks

does not serve any purpose, especially
so when everyone of us knows that
these losing concerns were taken over
by the Government only about two
years ago. If I may give you a simile,
it appears to me that one fme morning
abcut two years back, a young man
was married to a widow with half-a-
dozen small children

Surt B. C. GHOSE: He should not
have married.

Surr T. BODRA: And then within
two years he wants to make a profit.
When the Government takes over any
cencern or corporation, they have not
merely to make efforts with a view to
make as much profit as possible, but
they have also to be in tune with the
speed and progress of other countries.
When hon. Members feel urged to
point out that the number of accidents
are increasing every day since the
time the Government has taken over

2548
this concern, as compared with the:
number of accidents that occurred
about two years ago, I think their~
remarks about inefficiency are not
correct.... .

SHRI S. MAHANTY: No one has.
said that.

Sur1 T. BODRA: Now, coming to-
the question of mismanagement, there
may be a stray case here or there.
One should not condemn the whole
Ministry or the whole department
simply because a stray case was.
detected in Calcutta, Bombay, or else-
where. It does not mean that the-
whole thing is inefficient. Well, in
the department which has been run--
ning this for the last so many years.
we had some cases that were nawural.
We are not supernatural beings.
There is none without errors in one’s.
everyday life. Now, everyone of us.
would like that the aircraft should be
very good. Everyone of us would like
thal the pilots <hould be well trained;
they should be well paid. And if you

want more and more efficiency, we:
must pay for it. One must pay for
the efficiency that one wants. It ycu

would like to have air travel at the:
rate of the railway fares or some such
cheap rate, well, today in India we-
are not in a position to do that. I do
not think we can make the airlines.
so cheap so that we can have the
luxury of air travel, or if it is called,
the necessity of the rich people. I do-
not think we have reached such a.
stage so as to have such cheap rates
for air travel. All that I am concern--
ed with is efficiency. Now, when we
find that the number of accidents or:
air crashes are not increasing, since
the time the air companies have been
taken over, to me it appears that we:
are on the progressive side... ..

SHRI S. MAHANTY: Of accidents.

SHrr T. BODRA: And, lastly, T
congratulate the hon. Minister for
presenting the truth—a true picture
of profit and loss. Whatever it is, it is-
a true picture in his report and I th'nk
it proves his honesty, sincepprity andl
efficiency.
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Mr. DEPUTY CHAIRMAN Mr.
Jagjivan Ram.
L%

SHRI JASPAT ROY KAPOOR
(Uttar Pradesh). I had thought,
Sir, that the Chair had fixed three

o’clock for the Minister’s reply.

Mr. DEPUTY CHAIRMAN. Yes,
we have already exceeded ten
minutes.

SHRI B C. GHOSE: The Chairman
said he will close the debate at 3
o’clock

Mr. DEPUTY CHAIRMAN He
sald that the hon, Minister will reply
at 3 O’c ock.

(Interruptions.)

Sarr B. C. GHOSE: No, S, he
caid “I would call Mr. Jagjivan Ram
to reply at 3 o’clock.”

(Interruptions.)

Mr. DEPUTY CHAIRMAN
called the Minister to reply

I have

Pror. G. RANGA What 1s the
idea, Sir, when the Chairman men-
tioned that the hon. Min,ster would be
called upon to speak at 3 o’clock.

Mr. DEPUTY CHAIRMAN We
have met half an hour earlier......

Dr. R. P. DUBE (Madhya Pradesh):
Why this change, Sir, ....

(Interruptions.)

SHR1I JASPAT ROY KAPOOR Sir,
I may be permitted to say a few
words

Mgr. DEPUTY CHAIRMAN
much time do you want?

Sur1 JASPAT ROY KAPOOR I
won’t take more time. I won't go
beyond 3 o’clock.

Mr. DEPUTY CHAIRMAN: No.
nc. Please take 5 or 10 minutes.

SHR1 JASPAT ROY KAPOOR: Sir,
1 had no intention of participating in
the debate but I have been provoked

How
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to do so by the criticisms that have
beenh offered by my two freends, one
to my right, Dr. Sokhey, and the other
to my left, Dr. Gilder. 1t appears to:
me, Sir, that the criticism that they
have offered is more of a personal
na ure arising out of a little sensiti-
veness. Their criticism is that their
seats were not reserved merely by
their phoning the persons concerned:
before they had purchased the tickets,

and the second criticism of my-
friend

Mas. GeEnerar S. S. SOKHEY:
I did not say that.

SHrR1 JASPAT ROY KAPOOR-

That is the implication of his criticisin:
and his second grievance was that it
was insisted by the clerk concerned
that payment must be made not by
cheque but in cash. I think they
should have appreciated this attitude
and I think the clerks were acting

absolutely in accordance with the-
rules.

Maj. GeENEraL S S. SOKHEY:
We were objecting to the rules. That
is the whole point.

SHRI  JASPAT ROY KAPOOR:

Their criticism was that those persons
were discourteous to them. Even if
they had objection to the rules, I think
it was an unnecessary objection,
brcause the rules ought to be as they
are The queslion is whether reserva.
tion should be made in advance of the-
purchase of tickets. If that is done,
then there is likely to be a good deal
of corruption, for the booking clerk
can refuse a seat to some on the false-
pretext that the seat is booked by
phone for some one else. And then
there might be cases where one after
getting the seat reserved may or may
not purchase the ticket and in that
case the seat booked goes vacant.
He may change his mind and how is:
the person who is in charge of selling
tickets to know whether the person
concerned is actually going to travel
by a particular plane or not. There-
must be a definite record of the fact
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that somebody has got a seat definite-
ly reserved and booked for himcelf by
purchasing the ticket. That is the
practice which obtains on the railways
.and I se¢ no reaten why the same
practice shcuit not be observed in the
case of airways also.

The second objection was that pay-
ment by cheque was not accepted and
that it was insisted that payment
.should be made in cash. That is as
it ought to be. Even in the railways
cheques are not accepted and it is
good that they are not otherwise it
may sometimes happen that the
cheques that are tendered may not be
honoured. By the time the passenger
performs the journey the cheque may
not have been cashed and later on after
the journey has been completed, it
may be found that the person who gave
the cheque had no money in the bank
with the result that the cheque might
be dishonoured. It is no use saying
that it is only the very rich and
influential people who will be travell-
ing by plane. The rules must be the
same for the rich and the poor. It
should not be expected by anybody
that such a privilege should be confer-
red on him. In this case, of course,
when the authorities came to know
that an eminent person like General
Sokhey was lravelling, they relaxed
the rule as an exceptional case bat
ordinarily it is a guod rule that pay-
ment should be made in cash.

MaJ. GENeraL S. S, SOKHEY:
Sir, I want to make 'it clear that my
complaint was' that all the lines the
world over had certain rules of pro-
cedure and Air India itself had a cer-
tain procedure which the new Corpo-
ration was departing from. And it is
causing great inconvenience to those
who travel. That was my complaint.

Surt JASPAT ROY KAPOOR: 1
‘have not travelled the world over and
I do not know whether in every case
invariably cheques are accepted. That
may have been the experience of
General Sokhey because he is an cmi-
nent personality and he goes to wvari-
ous countries at the invitation of

|
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foreign governments. So everybody
knows that he is an eminent personali-
ty and it may be that in his case che-
ques were accepted. The question is-<m
what ordinarily should be the rule.

One other complaint was that the
fares were too high. I do not see any
reason why they should be reduced.
It was contended seriously that air
travel had become a necessity. I fail
to see how it has become a necessity.
It may be a necessity for the rich but
surely it is not a necessity ifor the
average man. It is only the very rich
exceptionally rich, whg travel by air
and there is no reason why they should
not pay a reasonable fare which is
necessary to run the Corporation on a
self-supporting basis. This Corporation
is already working at a loss and if the
fares were reduced, the Government
will have to subsidise it further. The
first class fares on the railways have
already been reduced which I think
should not have been done. 1f the air
fare is also reduced, it would only go
to benefit the rich and not the average
man in the country.

Sir, I am obliged to Mr. Kishen
Chand for having raised a discussion
on this subject. I am also obliged to
the Indian Alrlines Corporation which
has given us a correct picture by
giving us facts and figures with regard
to the management of the Corporation. -
I only wish, Sir, that the language
which has been used in this brachure
were not so ironical. They have given
facts and figures; thevy could have
used a little less ironical language. I
do not appreciate the language when
in the brochure it is said that they
have issued it “with renewed compli-
ments to Indian Chamber of Commeree,
Calcutta”. This does not appear to be
in good taste and I wish they had
used language in keeping with the
spirit that they-have shown on pagesiess
20 where they say, “We are conscious
of our short-comings and hope to
build up; In due course, standards of
performance equal fo the expectations
of the public.”

Sir, I feel that this Corporation has
done fairly well so far and I hope that
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it will do much better in due course |
and whatever deficiency there is will
pe removed as rapidly as possible.

SHRI JAGJIVAN RAM: Sir, T have
tistened to the debate with all atten-
tion and I may assure you and the
House that I have not taken any
remark from any hon. Member lightly.
I wanted to preface this by saying so
because my hon. friend, Mr. Mahanty,
remarked that I was taking his speech
Bghtly. No; I did bestow all the
attention and consideration that a
speech from that side deserved.

Sir, if we are to analyse the speeches
I find that much has been made about
the losses. It has been termed as “the
mounting losses of the Corporation”.
At the very outset I want to make it
quite clear that for the coming few
years the Corporation is bound to
sustain losses and I cannot hold out
any hope of a profit for the Corpora-
tion. If I may say so, perhaps there
may be very few companies in the
woarld operating internal services which
have made any profit or which have
not incurred losses or which have
not made up their losses with subsi-
dies from the State either directly or
indirectly. So I cannot hold out any
hope that we are going to make up
the losses or that the Corporation is
likely to make any profit in the near
future.

'

My reasons are obvious. In the first
instance, we want petter type of air-
craft. We want efficient service. We
want amenities fo the passengers. We
want Befter lerms and conditions of
service to the employees. We also want
another thing—a fare structure and
a freight structure which will be com-
mensurate with the standard of living
in this country.

Now, these are the three factors
which are not easily reconcilable. I
will not tire the House by quoting the
fare and freight rates in different
countries of the world. But I may
say that, perhaps, ours is the lowest
in the world.

There are reasons for the losses.
But, of course, Parliament and every
67 RSD.—3.
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Member of Parliament should hold me
responsible if there are losses which
cannot be justified. I am always
alive to the responsibility which I owe
to the House and to the public. I am
also alive to the responsibllity that,
when I have to cater to the public
need. I must be prepared to face
criticism, if I fail to satisfy even the
individual needs of my customers. I
do not take it amiss. The brochure
which hag been circulated by the Cor-
poration was in reply to a booklet
published by the Indian Chamber of
Commerce. It gives certain facts and
figures. It has given certain detafls
about the increased losses andg if one
were to analyse, one will ind that
some of the items of expendifure
were inevitable under a scheme of
nationalisation. One should not
torget when one remarks, that the
whole future of a State undertaking
would depend upon the future success
of the undertaking. But here the
State undertaking did not start with
a clean slate. We did not start the
industry, rather we inherited it, took
it over and when we took it over,
there were certain defects which we
had to remove. It is and it was a
colossal task for us—the integration
of thousands of employees who used
to serve in nine different companies
with different terms and conditions of
service, with different scales of salaries
and with different loyalties. It was
not an easy job to integrate employees
with varying conditions not only of
service, but also of loyalties, as I have
said, and that was likely to cause a
little trouble. But, I shall pay a
tribute to the sense of duty and res-
ponsiblity of the employees and also.
cf the officers who were engaged in
this difficult and complicated task of
integration that they have heen able
to achieve that, without any appreci-
able dislocation in services and
inconvenience to the public. There
were troubles in the initial stage. 1
do not propose to compliment myself
or those in charge of the Corporation
that from the day we took over from
the Companies, our services became
ideal. No. I will be one with Dr. Gilder
and friends like him who say thas,
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when we took over, for a few months
our services did deteriorate. There is
no doubt about that and if it had not
happened like that, it would perbaps
have been a surprise for me. It was
bound to happen. It did deteriorate
for a few months and it caused us
difficulty. Even today, I will not claim
that the services, as they are run, are
entirely to my satisfaction. Perhaps
a stage will be reached when I will
say that it is entirely to my satisfac-
tion; perhaps, that may become a stage
of stagnation. It will never be to my
satisfaction because I shall always he
irying ‘o improve it. So, even today,
though the service has improved upon
the preivous months, there is much
scope for improvement and it is my
constant endeavour to improve its
efficiency, to add to the amenities for
the passengers and for our customers.

It will be our endeavour to avoid
unnecessary  expenditure  wherever
that may be detected, so that the

operating expenditure and cost may
be reduced and it shall be our
endeavour ultimately to see that the
Corporation is in a position to stand
on its own feet.

Surr R.P.N. SINHA: May God bless
you.

Sur1 JAGJIVAN RAM: Thank you.
I entirely agree with the mover of the
motion that our fleet should be
standardized. Any prudent business-
man engaged in this industry will con-
sider it as a first requisite to standar-
dise the fleet which will be advan-
tageous from more than one aspect
and that is our objective too. But one
should take an objective view
of this principle of standardization.
It is very simple to say: why not have
only Dakotas and standardise all your
fleet? It is very simple. But it is
not so simple as it appears to be.

The Dakotas are out of manufac-
ture. That should be borne in mind.
According to the experts, the life of
Dakotas will be till the next 6, 7 or
8 years. We have sooner or later to
replace this type of aircraft and we
will have to have more modern type

i
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of aircraft for our fleet. That is why
we decided to import Viscounts which
we will get in 1957. A point was
made whether a high-power commit-
tee examined the suitability of the
new aircraft which we are to import
for our use in this country. I may
crave the indulgence of the House to
say that the best authority available
in this country examined this ques-
tion on more than one occasion. The
choice before us was between Con-
vairs and the Viscounts and the
representatives of the manufacturers
of both these aircraft approached us.
They supplied us with their litera-
ture, of course, speaking in favour of
their respective aircraft, and it was
very difficult for a layman like me
to decide whether a Convair will be
advantageous or a Viscount, because
it is a matter which can be decided
only by experts. Experts of my own
Ministry, of the Directorate General
of Civil Aviation, examined this ques-
tion, and then, a Committee was set
up on which we had the best authori-
ties of the country, Dr. Nilkant and
Dr. Ghagte of the Hindustan Air-
craft, Ltd., who is perhaps the best
designing engineer of aircraft in our
country. They examined this ques-
tion and examined it in all aspects.
They reached the conclusion that Vis-
count will be the best for our coun-
try and therefore, we placed the
orders. Now, we cannot do only
with Viscount. We will have to have
a medium sized aircreft for covering
short distances, when we have to
cover various parts of the country
and to run feeder service. For that,
we decided that Heron will be a suit-
able aircraft. It is 4-engined, and
economiical to run on short routes ana
short distances.

3 p.M.

Now at present we have got four
types of aircraft, Vikings, Skymasters,
Dakotas, and the recently acquired
Herons. It is quite natural that when
we have new types of aircraft, we
must have qualified personnel for
operating them and for maintaining
them. And a~ I have said, any busi-

1
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nessman who is engaged in this
industry will not think of operating
an aircraft unless he provides for the
minimum requisites for the mainten-
ance of those aircraft. When we
decided to bring Herons, we did send
our engineers and pilots to the manu-
facturers to be trained. Similarly, we
got three more Skymasters, and we
did send our engineers and pilots to
be trained in those aiwrcraft. We will
have to send our pilots and engineers
to the manufacturers of Viscounts for
being trained in the maintenance and
repairs of those aircraft, as also for
operating them. So, we are taking
all these necessary steps, and these
éteps are towards the standardisation
of our fleet. By the time we get the
Viscounts, many of the Dakotas may
be wasted in normal course and the
remainder might be used for freight
purposes. For passenger service we
will have the Viscounts on the longer
and trunk routes, the Skymasters on
ceriain routes, and the Herons on
certain other routes. Gradually, of
course, when we move a step more
towards standardisation, perhaps our
main fleet will be of the Viscounts,
and the Skymasters may be utilised
for charter purposes inside and out-
side the country. Then our fleet of
passenger  services will be stand-
ardised into two types of aircraft, the
Vicker-Viscounts and the Herons.
So, we are moving towards the policy
of standardisation of our fleet. I may
assure my friend that his suggestion is
no doubt a useful one, but I want to
tell him that this question was before
us, and we are moving in that direc-
tion.

T

Then, Sir, about tne fare-structure,
I may point out that whenever the
price of any consumer goods is
increased, there is always some protest
from the customers. That is natural,
and that usually happens. We have
not as yet revised our fare-structure.
What has been done now is that
rationalisation has been  brought
about. It has resulted in some increase
over the existing fares in certain
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sectors, but it has also resulted in a
s.ight decrease in certain other
sectors. Sir, we should not forget
the anomalous position in which we
were operating, because the fares
were fixed by the private companies,
and we simply continued them. If I
may give one instance, Sir, the fare
from Delhi to Bangalore was higher
than tne fare from Delhi to Madras.
You will therefore agree, Sir, that
that was an anomalous position, and
it required some rationalisation.
Then, Sir, another thing which came
to my notice recently—I myself was
not aware of that—was that the
freight rate per pound, by the night
service, was much less than by the
day service. There was no justifica-
tion tor that, One can understand
that the passenger fare should be
slightly lower by the night service
than by the day service. That can
be understandable. But why shoula
the freight rates be different for the
night service and the day service?
But that was there. And what was
the result? If I had to travel by the
day service, and if I had my luggage
weighing much more than what I was
entitled to, I booked my luggage by
the night plane, and I travelled by
the day plane. That actually hap-
pened. It has therefore been ration-
alised. It is my intention to request
the Air Transport Council to examine
the whole question of our fare and
freight structure.

While talking about our cost of
operation, one should not forget to
compare it with what it is in other
countries. If we compare our cost of
operation with that of the B.0.A.C
or the B. E. A, it will be found that
we pay for the aviation fuel in this
country perhaps the highest price in
the world. And fuel is one of the
important items of expenditure in our
operation cost. I will request the
Transport Council to examine this
question and find out as to what our
fare-structure should be. The hon.
Members forget one important factor
when they suggest that if we lowsar
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down our fares, we might attract
more traffic. They should always
bear in mind one thing. And that is
this. If you lose in respect of one
item of a particular commodity the
more of it you sell to the public, the
greater will be your loss. Therefore,
the loss will be greater......

Surt BHUPESH GUPTA: Assuming
that some seats and accommodation
went vacant due to high fare, now if
you lower the fare, maybe, a larger
number of passengers will come. The
plane is to make its fiight in any case,
whether there are two passengers or
twenty passengers. Therefore, this
analogy of yours, smart as it is, would
not apply in these cases.

SHRI JAGJIVAN RAM: Mr. Gupta's
argument is a fallacious one. Per-
haps, he has not realised the fallacy
of his arugment. Anyway, I will
leave it at that, and will not illustrate
that. But his argument is fallacious.

Surr JASPAT ROY KAPOOR: Sir,
just one thing. Do the planes carry
the full load of passengers?

Surt JAGJIVAN RAM: Well, in
certain  sectors, the passenger air-
craft are carrying their full load.
But there are certain other sectors
where on occasions they do not carry
their full load; especially in the case
of the stopping services, say, between
Delhi and Calcutta, there are some
occasions when they do mnot carry
their full load, because the traffic is
not forthcoming.

SHRI RAJENDRA PRATAP
SINHA: What is the all India figure?

Sert BHUPESH GUPTA: Some-
times I have travelled between Delhi
and Calcutta and have found that
there was so much space in the plane
that I could easily have played bad-
minton,

SHRT JAGJIVAN RAM: I have said
about the Delhi-Calcutta service.
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AN dHoN. MEMBER: Because he is
travelling.

Surt JAGJIVAN RAM: I would
like to remove one misapprehension.
Sometimes it may happen that when
we board the aircraft, we find that
ten seats are vacant. How is it that
the plane is going empty? But it may
happen that we refuse to carry pas-
sengers on that plane though appar-
ently 10 seats are vacant because, in
that plane we have booked freight
and the freights are not on the seats.
So you find that 10 seats are vacant
and obviously, you may sometimes
complain to me, “How is it that when
I travelled, a friend of mine was
refused a seat and the plane was going
with 10 seats vacant?” As a matter
of fact I received one complaint like
that and when I went into the matter,
1 found that the plane was carrying
its full load. While evolving the
fare structure, one will have to take
into consideration primarily the oper-
ating cost and then the establishment
and overhead costs. I am confident
about this that if we were to evolve
a fare structure taking into consider-
ation the operating cost and the other
incidental cost, perhaps the rate that
will be determined on this basis
will be regarded as too high for this
country. It may not be possible to fix
economic rates and hence I have said
that for some years to come I do not
see that the Corporation is not going
to incur losses.

I was looking into the fare charged
in different countries per passenger
per mile, and I find that the fare
charged in other countries is higher
than ours. I am not talking of the
International because in the Interna-
tional every operator is governed by
the Organisation of the International
Operators and nobody can operate a
service at a fare lower than that fixed
by their Organisation, So the ques-
tion of International Operators does
not arise there, They are governed
by their own Organisation which fixes
the freight and fare strueture of all
the International operators who are
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members of that Organisation. So far
as the internal operators are concern-
ed, our fare structure is lower than
anywhere in the world. We are taking
every precaution for the maintenance
of our aircraft. It is said about an
aircraft that an aircraft is always new.
It means that after every flight it ha<
to be checked, it has to be repaired
and it has to be seen that no risk is
taken, but in spite of these precau-
tions, there have been instances where
our flights or takeoffs have been delay-
ed and that is due to the instruction
that I have given that whenever there
is the slightest defect detected no risk
should be taken even if the flight ‘s
delayed for some time. I was once
flying—coming from Patna to Delhi.
The plane came from Calcutta and it
was delayed for some time. When we
entered the aircraft, I went into the
cock-pit end and enquired from the
pilot and the engineer. They said.
“With the defect that we have noticed
we usually fly but in view of the
recent instructions, we don’t fly with
these defects. We know that it is not
going to cause any harm or accident”:
but all the same there is over-cau-
tiousness, and that explains the causes
for the delays which sometimes happen
in the takeoff and I think it is good
that our staff is cautious in this
matter.

SHR1I B. C. GHQSE: The question
arises here that in other countries also
they have scheduled flights and the
take-offs are not delayed there ....

Surr JAGJIVAN RAM: I have ex-
plained the position as it is because
I don’t want to hold back anything
from the House and from the Mem-
bers of this House.

SHrr B. C. GHOSE: About the safety
I agree—I don’t disagree.

Surr JAGJIVAN RAM: I don't pro-

pose to compare. I have got the
figures regarding the incidence of
delay and the accidents in  other

countries and the incidence of delay
and accidents in our country. I have
compared them..... .
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Surr BHUPESH GUPTA: 1t is bet-
ter to be delayed than be dead.

is good sense. ‘ ,

Mr. DEPUTY CHAIRMAN: So you
agree with him?

SHrR JAGJIVAN RAM: 1 have
compared the incidence of delays and,
accidents in other countries with the
incidence of delays and accidents in
our country. I don’t want to quote
those figures. As I have said on a
previous occasion, it is no consolation
to a bereaved family to find that the
incidence of accidents in our country
is lower than in other countries,

Dr, Sarimatt SEETA PARMA-
NAND (Madhysa Pradesh): 1Is 1t
incidence or percentage?

SHr1 JAGJIVAN RAM: That does
not make much difference.

Dr,
NAND:

SurimaT: SEETA PARMA-
It makes all the difference.

Sarr JAGJIVAN RAM: When we
say incidence, we mean that out of
so many flights, the incidence of
accidents was so much. Then another
thing has been said that there has been
panic among the travelling public. I
don’t agree with that view.

Surr BHUPESH GUPTA: Why?

SHrr JAGJIVAN RAM: I have my
reasons why. Because if there is
panic, my planes will be empty.

Sur1 BHUPESH GUPTA: But some
are very courageous people. Even
after panic they get into it.

SHrr JAGJIVAN RAM: The reason
is quite obvious that if there is any
apprehension among the travelling
public about the standard of safety
or efficiency of the Indian Airlines
Corporotion, naturally the number of
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passengers will decrease. Or it will
decrease near about the period when-
ever an accident takes place. I have
analysed the figure of......

Dr. RAGHUBIR SINH (Madhya
Bharat): What about thhe insurance
policies? Have they been examined?

SHRI JAGJIVAN RAM: Have a little
patience, my dear friend. I must say
that the public has got full confidence
in the standard of safety and efficiency
of the Indian Airlines Corporation.
When I say this, I say this on positive
data in my possession. The last acci-
dent took place at Nagpur—the sad
and unfortunate accident. I was rather
apprehensive that it might produce
some adverse effect on the travelling
public at least for a week or two. I
myself was travelling just two days
after that and I found that the air-
craft was full to capacity. Not only
that. When we reduced the number
of seats in the night air service, usu-
ally I got a ring from one friend or
other to find a seat for him so that he
might be accommodated by the night
flight. Therefore I say that whenever
it is said that the confidence of the
public has shaken, I say there is no
basis for that allegation. The public
has got full confidence in the standard
of safety and efficiency of our air
services.

Though it is not quite relevant to
the debate today, I would like to say
a few words about the subject of
compensation, because much was
sought to be made of it and it was
said that very liberal compensations
were paid to the ex-operators. The
Air Transport Enquiry Committee
pointed out that there were two
alternatives for giving compensation,
in case we decided to nationalise the
air companies, and we decided to fol-
low the other alternative.

Surr S, MAHANTY: Why?

Surr JAGJIVAN RAM: For the sim-
pla reason which any one who applies
his common sense can find out......
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Surr S. MAHANTY: But what was:
it? :

SHR1 JAGJIVAN RAM: I am coming
to that, if only my friend will have a
little patience.

SHrR1 BHUPESH GUPTA: But don’t
go off.

Eal

SHrI JAGJIVAN RAM: The reason
was because it was not easy to pro-
ceed on the basis of the market value
or the existing value of the shares of
the companies, since most of the com-
panies had not their shares quoted in
the markets. That was one obvious
reason. Any layman who goes into
that question will come to the conclu-
sion that it was not practicable to
proceed on the basig of the shares
because there were no market quota-
tions of the shares. My hon. friend
produced the argument that the share
value of the Deccan was there and I
would submit, when we go through
a particular paragraph or when we
quote a passage from a booklet, we
must quote it in the context in which
it has been written. I would say, the
Deccan shares were never quoted in
the market. As a matter of fact,
there were very few shareholders.
The same thing applies to the Bharat.
So it was impracticable to proceed on
the basis of the existing market prices
of the shares of the companies, as we
did in the case of the Reserve Bank
or ag we are doing in the case of the
Imperial Bank.

SHrr S. MAHANTY: Then may I
ask on what basis the Air Transport
Enquiry Committee made that recom-
mendation?

Sart JAGJIVAN RAM: Well, that
question would have been put to the
Air Transport Enquiry Committee and
they have said that these were the
possible alternatives.

Surt BHUPESH GUPTA: May 1
draw the attention of the hon. Minis-
ter to this fact—also mentioned in
this report here—that in the case of
the Deccan Airways, though the value



2565 Annual Report of Indian

was not quoted in the market, offers
to purchase the shares were received
at Rs. 307 So it was possible to find
out whether certain offers were made.

Surr JAGJIVAN RAM: That is
exactly what I am saying, that these
shares were never quoted on the mar-
ket. At one stage the Deccan was
nationalised and prior to the nation-
alisation the assets were taken into
consideration and some offer was
made. That is what has been stated
there as would be quite clear if my
hon. friend would read all that is stat-
ed there. And any further clarifica-
tion would not have Yeen necessary.

Surt BHUPESH GUPTA: But what
I say is that you apply double stand-
ards. That is my complaint.

SHrTI JAGJIVAN RAM: That is what
I am going to clear up, because my
hon. friend is applying his mind, per-
haps in double directions.

Surt BHUPESH GUPTA: That is
because of your double standards.

SurI JAGJIVAN RAM: Yes, double
standards always create confusion.
So, as I said, the only alternative left
before us was to proceed on the basis
of the assets of the companies, to eva-
luate their assets, deduct the liabili-
ties and the remainder to be treated
as compensation payable to the com-
pany. That was the simple formula
that we adopted. Now, what should
be the value of the assets? The com-
pany demanded that the replacement
price would be the value of the
assets. If we had accepted that princi-
ole, the amount of compensation pay-
able to them would have been much
more than what we have actually paid
them. That is indeed the grievance
of the companies, and even one or
two days back, one of the ex-
operators was complaining that we had
not been fair to them, since the prices
today are much more than what we
had paid them.

Suri RAJ BAHADUR: They call it
expropriation.
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SHrr JAGJIVAN RAM: Yes, when-
ever one tries to hold the balance
even, one gets criticism from both
sides. And when one gets criticism
from both sides one should feel that
he is fair.

Sarr BHUPESH GUPTA: What a
test of fairness?

SHrR1 JAGJIVAN RAM: Here is my
hon. friend Mr. Gupta and some
others who feel that I have been very
generous in  giving compensation.
Others feel that I have expropriated.
That is where I am placed. So I feel
that I have heen guite fair in comput-
ing compensation on the basis on
which it has been done. I feel that I
have been just and fair and even the
ex-operators should......

SHrr S. MAHANTY: What about
the spare parts and the depreciation
calculations?

Surr JAGJIVAN RAM: I was com-
ing to that. I remember the hon.
Member’s points and I will take notice
of them. I am very frank and I
would also like to make it quite clear
that my endeavour was also to avoid
litigation. I knew that here was the
first instance of a large-scale nation-
alisation and if possible, if I could
help it, T should settle all matters out
of court, so that the matter need not
be delayed. The example of the abo-
lition of zamindaries in Bihar and in
the Uttar Pradesh and the litigations
running from the lower court to the
High Court and from the High Court
to the Supreme Court, were before
me. So I wanted to avoid all litiga-
tion if possible, without sacrificing
any question of principle.

Regarding the question of spares
if my hon. friend will only go through
the provisions in the Schedule to the
Air Corporations Act—] presume he
has done it—and if he will compare
those provisions with what has been
stated in the pamphlet which he has
quoted, he will find a complete and
satisfactory solution to the doubts
that are haunting his mind. If he
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compares both of them he will find
that his doubt is not sustained. I
will not go into any further explana-
tion of that.

Then I come to the question of
depreciation. According to the income-
tax rules, depreciation starts......

SHRI S. MAHANTY: Sir, with your
kind permission, may I invite the
attention of the hon. Minister to the
Schedule to the Indian Air Corpora-
tions Act where in para (f) itisclear-
ly stated that the compensation will
be charged at 1 per cent of the book
value? That is on page 22 of the Act.
1 would like to ask under what cir-
cumstances this deviation has taken
place and under what principles?

Surr JAGJIVAN RAM: The princi-
ple was that those parts which were
repairable at a......

SHrRI S. MAHANTY: What was to
be their price, according to the Air
Corporations Act? That is what I
want to know.

SHRI JAGJIVAN RAM: I am quot-
ing from the Act and the pamphlet
that you have read. From the previous
para of the Act it will be quite
clear that parts which were of no
use, which could not be repaired at
any cost, were to be treated as scrap.
But parts or spares which could be
repaired at a cost not exceeding 50
per cent of the price of the parts were
not to be treated as spares but were
to be treated as useful parts. That
is what was done. And if the hon.
Member regards that as a concession,
I will say it was a concession which
was deserved. That is the explana-
tion of that.

Then about income-tax. It is true
that for the purpose of income-tax,
depreciation starts from the day the
asset is acquired. In this case the
operators placed before me the fact
that though they acquired the aircraft
say some three months earlier, because
they did not get the licence or permit
for operating them, they could not

|
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operate them for that period and
therefore they could not earn any
revenue.

There was much reason in this

argument and1 felt that the deprecia-
tion should start from the date on
which the asset started operating for
revenue earning purposes. This is
what has been done.

Another concession was shown and
that was this. We actually took over
the concerns on the 1st August. As
a matter of fact, we were actually to
have taken over much earlier than
I1st August; first we were to have
taken them over in April. We were
not prepared then. We wanted to
take them over in July, even then
we were not prepared, and ultimately
we took them over on the lst August.
When the Act was passed, the inten-
tion was to allow depreciation till the
end of December, 1952. As our ori-
gina) intention was to take over these
concerns earlier than August, we
decided upon the end of December,
1952, as the period for depreciation
but when we could not take them over
due to our being not prepared, we
agreed to extend the date beyond
December, 1952. After all, it was a
small amount and we agreed to that.
There is no principle involved in it.
I am only taking the House into con-
fidence as to what actually happened.
We gave that concession to them; per-
haps a few thousand rupees.

Surr R. P. N. SINHA: The hon.
Minister has been fair to everybody
excepting the M.Ps. unlike the Rail-
way Minister.

Suri JAGJIVAN RAM: I am pre-
pared to oblige the Members of Par-
liament on the same terms as the
Railway Minister. The thing is, let
the hon. Member ascertain from the
Secretariat as to what the Railway
Minister is giving; I am prepared to

do that. 1 am always prepared to
oblige hon. Members on the same
basis as the Railway Minister is

obliging them.
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Surr V. K. DHAGE: That will wipe
out your loss.

Surr JAGJIVAN RAM: There were
one or two small matters mentioned
about cheques and the staft. Every-
one of ug would like our staff to be
polite to be courteous and to be all
attention.

MAJ.~-GENERAL S. S. SOKHEY: When
1 spoke, I did not complain about the
staff. I only complained about the
Corporation.

Mr. DEPUTY CHAIRMAN: Order,
order.

Sur1 JAGJIVAN RAM: When the
public comes in contact with the staft,
1 wish our staff to give full and com-
plete satisfaction to the customers—
the passengers—high or low.

My hon. friend, Mr. Kapoor, has
given some cogent answers as regards
the question of payment by cheques.
In the case of well-known persons,
there is no question of cheques.
Their credit is good enough. No cash
and no cheque; even thcn their credit
is valid.

MaJ.-GeNEraL S. S. SOKHEY: 1
was not wanting my cheque to he
accepted. I was describing a situation
wherein I was made to pay for a seat
by 7 pm. of a particular evening
while I wanted to travel the following
evening. If I did not pay, the seat
would not have been booked. I could
on'y pay by cheque which they would
not accept; I was prepared to pay
them the next morning by 10; even
this they would not accept.

Mr. DEPUTY CHAIRMAN: You
cannot make another speech. The
time has already been exceeded.

These are all matters of detail and
you need not pursue them.

Surt JAGJIVAN RAM: I was think-
ing that Mr. Gupta would be well
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posted with the latest information
but today I found that that was not so.

Surt BHUPESH GUPTA: I want to
know from you.

Surt JAGJIVAN RAM: I do not
know whether it will be good news to
him or not but we have arrived at a
satisfactory solution of all the out-
standing problems of labour employed *
under the Corporation. ! '

Surr JASPAT ROY KAPOOR: Not
good news for Mr. Gupta.

Pror. G. RANGA: No; why should
it not be?

Sur1 JAGJIVAN RAM: The Aero
Employees Union which covers practi-
cally 88 to 90 per cent of the staff of
the Corporation has passed a resolu-
iion accepting the agreement in which

we gave something and they rgave
something. When we sit across the
table, there is always give and take.

The engineers have also passed a
resolution accepting the agreement.
The Radio Operators also have accept-
ed most of the things but have made
one or two further demands. As 1
informed the House a few days earlier
while answering a question, one
demand of the pilots is pending and
I am sure a satisfactory solution of
that also will not be impossible. We
have got a fine lot of people in our

Corporation.
Ll

There were a few minor points men-
tioned. I shall get them examined. I
shall asceriain whether some discharg-
ed or dismissed employees of the
Bombay  Transport Service were
employed by the Corporation or not.

As 1 was saying, Sir, we have 7ot a
fine lot of men among the staff of the
Indian Airlines Corporation. We
have pilots, engineers and otHer
grades of staff—on the traffic side, the
operation side and the engineering
sides—who, with their zeal and enthus-
iasm, would make this national under-
taking a success, and second to none.

.
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SHrl BHUPESH GUPTA What
about puiting some employees on the
Board of Directors? I suggested that
point.

SHRI JAGJIVAN RAM: Mr. Gupta
1s raising the whole question agamn
This was discussed in this House
great detail.

I take this opportunity to pay my
complimenis to the sense of duty of
the staff and shall apeal to them to
so conduct themselves that by their
actions, their own prestige, their own
traditions and their own record as
well as the prestige and honour of the
country are not lowered in any way.

Mr DEPUTY CHAIRMAN: Any
reply, Mr. Kishen Chand?

SHrr KISHEN CHAND Yes, Sir. I
want half an hour.

I was very glad to hear the speech
of the hon. Minister. It was a fine
speech, he realised the difficulties of
the Arrlines Corporation. Yet, there
are certain points which do not give
satisfaction His very openmng remark
was that the Airhines Corporation 1s
gomg to lose about two crores of
rupeeg from next year onwards and
that that will continue to last for the
coming few years. I was reminded of
a similar sentence of Sir Winston
Churchill during the last War. He
said that he could promise only sweat
and toll We are now discussing a
commercial undertaking and there is
no reason why that undertaking, with
normal care and normal effort, should
not run, if not at a profit, at least not
at a loss I do not find any satisfac-
tion by that confession of the hon
Minister

The hon Minister said several
things, one of which was that Dako-
tas are not manufactured now. It is
something like saying that the Chev-
rolet model of 1948 is not built today;
he will be right in a way; yet, in a
1855 model only the engines are
changed, the bolts and fittings are
exactly alike You can fit in the new
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engine 1n the old body. Likewise,
improved models of Dakotas are
being built having engines with higher
horse power, yet, they can be fitted
in our frames. N

We have got to build some parts
and the bodies in our country. We
cannot for ever go on importing the
complete aeroplane from a foreign
country. Therefore the tenor of my
first speech was partly a technical one
wherein I was trying to submit to the
hon Minister that we should go in for
simple engines, the two-engine planes
which at some future date we may be
able to build in our own country and
not move from one to the other so
that there is no standardisation I am
glad, Sir, that the hon. Minister also
thinks of standardisation. But his
standardisation 1s with the Viscounts
and the Herons. Now, Sir, today we
have got 68 Dakotas and the hon.
Minister thinks that within five or
six years all these Dakotas will be
scrapped and probably will be replac-
ed to the extent of at least hailf that
number by Viscounts because even 1f
we estimate that the carrying capacity
of a Viscount 1s double that of a
Dakota we will have to replace these
68 Dakotas by probably 36 Viscounts
and a fair number of Herons. As I
said, Sir, 1t is a technical question and
it 1s very difficult without going into
certain technicalities to bring home
my pomt. In a democracy it is u
recognised principle that the techni-
cians and the technical experts give
advice, but it is the layman who
decides always; it is the hon Minister
who will have to decide. He
will get technical advice; he will con-
sult experts. One expert will advise
him to take one aeroplane and some

ﬂﬁg’)((pert will advise him to take some

other aeroplane, and in between the
final choice will rest with the hon.
Minister and he will have to make
the choice I remember, Sir, during
the last war, when President Roose-
velt and Mr Churchill were in the
Egyptian centre, they had to take the
decision There were generals advis-
Ing them to go forward and to remain
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pehind and the final decision was
made by them Similarly, Sir, the
hon. Minister, when he 1s choosing
between the various aircraft that are
offered to him and are advised upon
oy his advisers, he will have to make
up his mind; he will have to make
the decision 1 hope, Sir, on very
fair grounds the hon Minister has
come to the conclusion that the new
policy in respect of aircraft i1s going
to bring better results to the Airlines
Corporation, and 1 expected, Sir, that
the hon Minister in his reply would
give us some sort of an 1dea as to
how 1n the near future he thinks, by
replacing the Dakotas with Viscounts
and Herons, he is going to increase
the traffic to such an extent and bring
down the expenses so much that there
is* the likelithood of at least meeting
the expenses. But I fail to see any
such reasoning in his reply. He has
simply said, Sir, that the freight struc-
ture was bad and they had to increase
fares and freight charges and he made
the assertion that these treights and
fares were much less than what are
prevalent 1n  other countries Of
course, he added that our paying
capacity is also less Sir, in econo-
mics there i1s a principle of ‘diminish-
ing returns’. You can certainly go
on 1ncreasing the fares. Nobody
denies it. Some rich people who
want to travel will certainly pay that
fare. But their number will go down.
The hon. Minister realizes that at
present the utilization 1s only 65 per
cent, the utilisation of aircraft, all
the space available in the aircraft.
If he wants to utilize all the aircraft.
if not to cent per cent, at least to 90
to 95 per cent, if he wants to utilise
all the space available in the aircraft
for freight and passengers to the
extent of 90 per cent. or 95 per cent, it
is only possible if the freight struc-
ture and the fare structure are reduc-
ed to such an extent as to be within
the paying capacity of our people.
Then only there is some hope But
simply to assert that there were cer-
tain anomalies in the freight and
fare structure and therefore by a
stroke of the pen he raised the fares
and freights—he is welcome to do so
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but 1t will not bring in more money
m the pockets of the Airlines Corpo-
ration. The hon. the Deputy Minister,
1In between the speech of another hon.
Member, vomnted out and asked him
to refer to page 12 in that brochure
and he asserted that the traffic was
gomg up I fail to see the figures and
the figures are before everyhody.
They can see 1n that that 1 1952
freight carried in lbs. was 151 million
1bs. and the mails carried was only
about 8 million lbs. The two together
combined came to 159 million 1bs.
Now 1in 1954 mails carried were 10
million lbs., that means 2 million 1bs.
more comparatively, but the freight
carried was only 112 million Ibs. and
the combined figure came to 122 mil-
lion 1bs as compared to 159 or 160
million lbs at that time. That means
there 1s a 25 per cent drop. Does the
hon Minister realize that partly this
drop 1s due to 1ncreased fares, and
that he might have increased the fare
by only 10 per cent?

Surr JAGJIVAN RAM: May 1
mtervene? My hon. friend must be
knowing that the fare has been revis-
ed from the 15th of August, and how
can 1t be the result of the revised
fares”

Surr KISHEN CHAND. Well, Sir,
1 agree with his theme

Mr DEPUTY CHAIRMAN: So all
your arguments go

Surr KISHEN CHAND: My argu-
ment does not go in the least. My
argument and contention was that the
freight carried has gone down With
the result of this freight structure
coming mfo operation, in the next
year or so it will go down still fur-
ther You already see now that with-
out the increase in freights and fares
1t has gone down and when the effect
of that mncreased fare comes in, it
will go down further and the net res-
ult will be fthat the loss will go up
still higher

SHrr H. P. SAKSENA" Let us hope
that it will prove to be a false pro-
phecy.
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SR KISHEN CHAND I too wish
it to be so because it 1s 1n our nation-
al interest that I prove to be incor-
rect I was hoping against hopes that
the hon Mimuster will throw some
light and try to show in what way
he expects that the traffic will go up
He should have given us figures that
since he increased the freight, only
a month or two back, during these
one or two months the traffic
1s going up, that the income 1s going
up so that we could have derived
some satisfaction that in the near
future there will be some increase
The example of British European Air-
ways and other foreign concerns was
given Where these nternal and
external lmes were run by private
companites they must be running at a
profilt Otherwise they go out of
activity In England airlines like ihe
B E A are a State enterprise 1In
America they are all private-owned
concerns But hon Members do not
know that B E A has got to run
several unremunerative lines They
have got to run a Gibralter line, they
have a line with Cyprus, they have a
lime for Malta It 1s a Government
undertaking 1n which Empire consi-
derations come 1n and for the sake
of the Empire 1f they lose a little
money they do not mind it Then,
Sir, in the case of the British Euro-
pean Amrrways all the awrcraft 1s
bought from England If the money
goes, it goes to the British manufac-
turter The reseaich which they are
carrying on 1s after all helping to
develop™the industry But in our casze
we purchase aircraft from foreigners
we do not make any profit out of 1
and 1if we think that 1t 1s going to be
a second line of defence 1n warfare we
are highly mistaken about it Bor-
rowed awrcraft purchased from out-
side countries can never serve us as a
second line of defence and it is of no
value at all These 68 Dakotas are
not gomg to help in the defence of
il e country and therefore to argue
on this line that the maintenance or
cawil  aviation 1s essential for the
defence and safety of our country 1s
yeasoning m a circle which 1s of no
brnefit to us.
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Sir, we want civil aviation It 1s
very essential and we want from the
hon Minister an assurance that he
will run this department in such a
way that the exchequer 1s not buid-
ened with Rs 2 crores Therefore 1
suggested to him that if he had taken
up the 1dea of standardisation anad
restricted himself to a two-engine
plane—he could have got an impraved
model of Dakota—instead of spending
Rs 2 crores on Herons if he haad
spent some money on adding some
mor~ Dakotas, he could have had 80
Dako‘n, instead of 68 and with them
run the services much more efficient-
ly and I am sure he could have run
the concern at a profit from next year

Mr DEPUTY CHAIRMAN The
discussion 1s concluded.

THE INTER-STATE WATER

DISPUTES BILL, 1955

Tae MINISTER ror PLANNING
AnD IRRIGATION anp POWER (SHRI
GuLzaritAL Nanpa)*  Sir, I beg to
move

“That the Bill to provide for the
adjudication of disputes relating to
Waters of Inter-State Rivers and
River Valleys be referred to a Joint
Committee of the Houses consisting
of 45 members, 15 members from
this House, namely —

Prof G Ranga .
Shr1 M Govinda Reddy

Shr1 S Venkataraman

Shr1 Jagannath Prasad Agrawal
Shr1 H P Saksena

Shr1 Krishnakant Vyas

Syed Mazhar Imam

Shr1 M H S Nihal Singh

Shr1 Jagannath Das

Shr1 Vijay Singh

Shrt N D M Prasadarao

Shri Sutendra Mahanty



